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CORRIGENDA

In the Legislative Assembly De-
bates, Budget Session, 1042,—

(1) Volume 1, No. 1, dated the
11th February, 1042, page
31, line 20, for ‘ Muslims "’
read ‘‘ Muslim "’ ;

(2) Volume I, No. 15, dated
the 5th March, 1942, page
708, line 20 from the bot-
tom, for ‘ Suppression’’
read ‘‘ Supersession ”’;

(3) Volume IT, No. 5, dated the

"~ 17th March, 1942 —

(i) page 1207, line 4, delele
the full stop after the
word ‘‘ statement”’ ; and

(ii) page 1285, lines 5 and 22,
Jor ** The Honourable Sir
Homi Modi ”’ read ‘‘ The
Honourable Sir Homi
Mody "' ;

(4) Volume II, No. 7, dated the
19th March, 1942, page
1357, line 15 from the bot-
tom, for *‘ The Economist
news'  read ‘° The Econo-
mist news- >’ ; -

(5) Volume II, No. 8, dated the

20th March, 1942, page
1422, line 13 from the bot-
tom, delete the second
‘f that *’ at the end of the

f

(6) Volume II, No. 9, dated the
23rd March, 1942,—

(i) page 1429, line 1, snsert
the word ‘‘is ” after the
word ““ blood ”’ ; and

(ii) page 1457, line 8 from the
bottom, read ‘‘ are '’ for
the word ‘‘they”; -

(7) Volume II, No. 11, dated
the 26th March, 1942, page
1539, line 18 from the
bottom, for the word
‘“who” read ‘“ why ™’ ; »

(8) VolumeII, No.13,dated the
1st April, 1942, page 1651,
line 21, for the word
‘“ attacks "’ read *‘ attack *’;
(9) Volume II, No. 14, dated
the 2nd April, 1942,—
(i) page 1688, line 17, for
“It.is given to C class”
read “‘ I said that A and B
class”’; . .
(ii) page -1693, line 22, for
‘“Syed Murtuza Sahib
Bahadur ** read ‘ Maulvi_
Syed Murtuza Sahib
Bahadur ”’ ; and

(iil) page 1729, line 19 and .
page 1730, line 9 for
“Diwan Bahadur Sir
A. Rameaswami Muda-
liar ” read ‘*‘ The Honour-
able Diwan Bahadur Sir
A. Ramaswami
Mudaliar *'.
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LEGISLATIVE ASSEMBLY
Wednesday, 25th February, 1942,

The Assembly met in the Assembly Chamber of the Council House
at lilleve?] of the Cl,ock,’er. President (The Honourable Sit Abdur Rahim)
in the Chair. co R ‘ '

STARRED QUESTIONS AND ANSWERS.
() ORAL ANSWERS.

NON-PAYMERT FOR RarHJATR4 HOLIDAY ENJOYED BY PIECE EMPLOYEES
OF THE GOVERNMENT OF IND1IA PrEss, CALOUTTA.

95. *Mr. Amarendra Nath Ohattopadhyaya: (a) Will the Labour Secre-
tary please state whether it is not a fact that the garetted holidays actu-
ally enjoyed can, at the option of the piece-worker of the Government of
India Presses, be counted against any leave admissible to him and, if so,
whether they are to be paid for?

(b) Is it not a fact that the Government of India Press, Calcutta, wus
ontirely closed on the 4th July, 1941 on the occasion of the Rathjatra
festival, observed as o local holiday? )

(¢) Is it not a fact that the Government Resolution No. F119R-28, dsted
the 8th September, 1928, of the Government of India, Finance Department,
permits leave on average pay?

(d) Is it not a fact that the piece employees of the Government of India
Press, Calcutta, applied to the Manager, Government of India Press, to
the effect that leave actually enjoyed by them on 4th July, 1941, on the
occasion of the Rathjatra festival (observed as local holidny), be counted
against any leave admissible to them under Government Resolution No. F.
119R-1-28, dated the 8th September, 1928, but the Manager of the Govern-
ment of India Press, Calcutta, rejected their prayer?

(e) If the replics to parts () to (d) be in the affirmative, will Govern-
ment be pleased to slate the reasons for non-compliance with the Govern-
ment orders by the Manager, and what action they intend to take in this
connection? If not, why not?

Mr. H. C. Prior: (a) Yes, against leave on average pay.

(b) No.

(¢) Yes.

(d) Yes.

(e) The Manager complied with the Government orders. Local holidays
aetually’ enjoyed eannot be counted against leave on average pay like
gazetted holidavs.

N

REVISION OF SAUARY OF MONO-CASTERS IN GOVERNMENT OF INDIA PrESsES.

96, *Mr, Amarendra Math Oh:ttq»m.n' (a) Will the Labour Sec-

retary' please state whether it is not 4 fact that the salary of the type
(485) A
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supplier is graded from Rs. 80—2—40 and fhat of the Mono-caster Rs. 80—
1—85 in the Government of India Press, Geloutta?

(b) Is it not a fact that the work of Mono-casters requires both academi-
eal and technical qualifications?

(c) Is it not a fact that the Mono-casters of the Government of India
Presses, Calcutta and Delhi, die a premature death before any pension is
earned by them?

(d) If the reply to part ‘(x:) be in the affirmative, will Government be
pleased to state the reason therefor?

(e) If the reply to part (¢) be in the negative, will Government be pleused
to state:

(1) the number and names of Mono-casters who retired in the vears
1920 to 1941;

(2) the length of their service; and

(8) the amount of pension allowed to them?

(f) Is it not a fact that the salary of all employees in the Government
2f India Presses was revised in 1928, except that of Mono-Casters?

(g) If the reply to parts (a), (b), (c) and (d) be in the affirmative, are
Government prepared to consider the case of Mono-casters and revise their
salary also? If not, why not?

Mr. H, O. Prior: (a) Yes.

(b) No.

(e) No.

(d) Does not arise.

(e) (1) Messrs. Hari Charan Das and Ajit Senapaty, Government of
India Press, Calcutts and Mr. Jagat Ram, Government of India Press,
New Delhi.

(2) 16 years, 10 months and 17 days;
13 years, 11 months and 17 days; and
6 years, 5 months and 21 days, respectively.
(8) Mr. Hari Charan Das retired on an invalid pension of Rs. 8-9-0.
The other twe were not governed by the pension rules.
(f) No.
(g) Does not arise.

DELAY IN RECEIVING OPINIONS ON THE RECIPROCITY BILL.

97. *Mr. Govind V. Deshmukh: Will the Honourable the Leader of
the House please state:

(a) if he is aware that the motion for circulation of ‘‘Reciproeity
Bill”’ introduced by me wag adopted on the 7th November,
1941, by this House, that public opinion on this Bill has not
yet been received and that in the absence of it no motion
referring the Bill to s Select Committee can be made;

(b) if the non-receipt of public opinion on it was due to the fact that
there was a short peried for it betwesn the:slose of the last
Session and the holding of this' Budget Session; if not, what
was it due to;
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«(e)-if he & aware that there are only three days in this Session ffxed
g for non-official Bills; ' -

{d) if it is realised that such a short interval for getting opinion on
Bills is a great handicap to the non-official Members intro-
ducing Bills;

‘e) if the pMfiod between the close of the Autumn Session and the

' comniencement of the Budget Session will be extended b
convening the Autumn Session earlier, say about the 1&t
September of the year; if not, the reason for it; and

(f) how he proposes to help the non-official Members in their work
‘ of legislation under the circumstances detailed above?

‘The Honourable Mr. M. 8. Aney: (a) and (b). It is a fact that for
‘the reasons indicated by the Honourable Member it was impossible for
-4 further motion in regard to the Bill to which he refers to be made on
‘the 14th February.

(c) Yes.

(d) The curtaibnent under existing arrangements of the interval between
the Autumn and Budget Sessions undoubtedly involves a certain measure
-of inconvenience but I do not feel that the Honourable Member has any
ground for complaint by reason only of his inability to make a further
motion on the Bill to which he refers on the first private Bill day of the
.current Session. I understand that opinions on the Bill in question have
been called for by the 1st March and there should be nothing to preclude
the moving of a further motion with reference thereto on the second
private Bill day on the 24th March.

(e) As the Honourable Mewber is awuare, the date for the commence-
ment of a Session is appointed by the Governor General but the arrange-
.ments which have necessitated the discontinuance of the holding of
Sessions in Simla, taken in conjunction with climatic and other considera-
tions, will, T fear, preclude the convening of the nutumn Session at the
time favoured by the Honourable Member,

(f) I do not feel that the circumstances ure such as to require any
-action by me but I would be glad to consider any practicable mcasures
which the Honourable Member may desire to suggest.

Mr. Govind V. Deshmukh: With reference to the reply to part (e) of
the question, may I know if ‘Government will think that the exodus to
‘Bimle is not desirable under the circumstances und it can be dispensed

with so that the legislation can Le effectively carried through ag the Session
-can be held earlier?

The Honourable Mr. M. 8. Aney: The Honourable Member has raised
‘o question which is really not relevant to the particular questior he -has
‘put. He has raised a question -of policy which can be answered if he
-tables a question to that effect. :

NUISANOE CAUSED TO THE VIOINITY BY THE BUs DEPOT AT BARAKHAMBA,
New Drrat. .
98. *Mr. Muhammad Muaszam, Sshib Bahadur: (a) Will the Honour-
:able Member for Fducation, Health .and TLands, .please stite what action
A2
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has®been taken on the representation submitted by the ®esidents of the-
Barakhamba area surrounding the Depot of the Gwalior and Northern India.
Transport Company complaining about the inconvenience caused to them
by the noise and smoke emanating from the depdt at all. hours of the day
and night? :

(b) Is the Honourable Member aware that the Comgany’'s buses cieate-
a great amnount of noise and smoke and are started ﬁrgpaired through-
out the day and night?

(c) Is the Honourable Member aware that the nuisance referred to.
in part (b) above is affecting the health and. comlorts of the residents of the
iocality who cannot have sufficient rest and sleep in consequence?

(d) Is the Honourable Member prepared to take immediate steps either
to remove the depot and the workshop from the present locality or teke
steps to remove the cause of the annoyance at an early date? '

The Honourable Mr. N. R. Sarker: (a) Instructions have been issued
to the company, through municipal notices and executively, to avoid
night work in the depot as far as possible and the General Manager of
the company hes informed the New Delhi Municipal Committee in a recent
letter that the only work which is now done after 1T p.M. is the refuelling
of tanks for about an hour.

(b) and (c). There has been no complaint. of smoke but. noise caused
by night work in the depnt hag probably been a cause of inconvenience-
to persons living near by.

(d) Reference is invited to the reply to part (a). The present state
of affairs is largely the result of war conditions; the company is unable
to acquire new vehicles and to keep its fleet, which is worked to capacity,
in working order, repairs have to he executed to some extent in “‘off”” hours.
Removal elsewhere of the company’s depot is not practicable during the:
war.

WATER SUPPLY PROBLEM AT AJMER.

199. *Dr. 8ir Zianddin Ahmed: (a) Will the Honourable Secretary for:
Labour be pleased to state whether it is a fact that Mr. Griffin, Superintend-
ing Engincer. Health and Services, New Delhi, presented a report ‘o
Government that two Belts could be constructed in the vioinity of Ajmer
which would give 20,000 gallons of water per hour? |

(b) Did Government carry out any experfment and what was the result?

(c) If the experiment was & failure, will Government be pleased to state
what other salternative is proposed for the supply of drinking water for:
Ajmer and when will the water supply at Ajmer be available?

The Honourable Mr. N, R. Sarker: Presumabiv the Honourable Mem-
per refers to ‘tube wells’ and nof ‘two Belte’ in part (a) of the question.
The information has been called for and u reply will he furnished to the
House when it is received.

ORDINANCES ISSUED BY THE GOVERNOR GENERAL.

100. *Mr. Lalchand Navalrai: (s) Will the Honourable the Law Mem-
ber be pleased to state how many Ordinances the Vieceroy and Governor

+ Answer to this question laid on the table, the questioner being absent,
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‘Genersl of Indin has issued under the Defence of India Ruled, or the Defdfice
of India Act, since that Act came into force and what subjects they
Qertained to? ) .

(b) How many Ordinances has the Viceroy and Governor General of
India issued under the Government of India Act since 1985, and what
subjects did they ,pestain to?

(c) What was the immediate urgency for each of the Ordinances nien-
tioned in parts (a) and .(b)?

(d) Were any of the Ordinances mentioned in parts (a) and (b) brought,
.at any time, before the Houses of the Central Legislature for their sugges-
tions or confirmation of the subjects to which they related?

The Honourable 8ir Sultan Ahmed: (a) None. The Governor General
'derives no power to issue Ordinances from the Defence of India Act or
Rules.

(b) and (¢). The Governor General maude three Ordinances under
section 72 of the Old Act in 1985 and he hag made 45 Ordinances under
the sume section as set out in the Ninth Schedule to the New Act from
the 26th August, 1989, to date. 1 cannot attempt to specify the subject
matter or the immcdiate occasion for the issue of each Ordinance within
the scope of a reply to a question and 1 must refer the Honourable
Member to the text of the Ordinances of which copies are in the Library.

(d) Before the temporary removal by sub-section (8) of section 1 of
the Indis and Burma (Emergency Provisions) Act, 1940, of the iiwitstion
of the duration of Ordinances to six months, any Ordinance for the pro-
wsions of which a longer duration was required had necessarily to be
replaced by an Act of the Legislature and seven of the 12 Ordinances
made before the commencement of the Act in question were so replaced.
A Bill for the continuation of the provisions of the Coffee Market Expan-
sion Ordinance, 1940, to which a temporary duration was assigned, has
recently been passed by the two Chambers.

Mr. N. M. Joshi: May | ask whether the Government of Iudia will
print and publish all these Ordinances and Rules in & book form for. the
convenience of the Members as well as of the public?

The Honourable Sir Sultan Ahmed: We will certainly consider this
suggestion.

Mr. Lalchand Navalrai: May I know if the Viceroy or the Government
of India have not been issuing Ordinances under the Defence of India
Act? Can the Provincial Governments also issue such Ordinances?

The Honourable Sir Sultan Ahmed: No Ordinance can be published
under the Defence of India Act or Hules by any authority.

Mr. Lalchand Navalrai: Then who issues these orders under the Defence
of India Act? T T e

. The Houourshle S Sultan Ahmed: The Central Government as well
48 the Provineisl .Govérnments.- '
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Mr, Lalchand Navalrai: That ig :xactly what 1 am as]dng When the:
Central Government issues these Ordinances, are they .

The Honourable 8ir Sultan Ahmed: The (entral Government does not
issue the Ordinances. The Governor (ienerul alone has the pewer to
iseue them.

»
-

Mr. Lalchand Navalrai: Therefore, I usk that if the Ordinances are
being issued so freely during the time of the wur when they are necessary,

can vou not see that such Ordinances come hefore the House before they
are issued?

The Honourable Sir Sultan Ahmed: No.
Mr. Lalchand Navalrai: Why not?

The Honourable Sir Sultan Ahmed: The Kwergency Act has given the

power to the Governor General to issue such Ordinances without any
limitation.

A

Mr. Lalchand Navalrai: But thut is supposed. to be done subject to-
the consent of this House?

The Honourable Sir Sultan Ahmed: No.

Mr, Lalchand Navalrai: | kunow that there is u power to issue an
Ordinance without bringing it before this House and I am objecting to

this power. Will the Honourable Member see that that is not done in the
future ?

The Honourable 8ir Sultan Ahmed: The objection muay be there. The
logicul effect of the removal of the limit of duration of the Ordinance
under the new India and Burina Act is that no attempt should be mada
to enactise an Ordinance. Apurt from that, there is no practical advant-
age. BSupposing an Ordinance wus brought before the House for cnactisa--
tion the House will either nccept it or reject it. If it accepts it, there:
is no point in bringing it; it it rejects it. then the Ordinance will remain
in force. :

Mr. Govind V. Deshmukh: Will the Government consider the advis-
ability of publishing in vernacular in different provinces some of the

Ordinances such as those which deal with erime and other similar matters
go that the public in general may know their contents?

The Honourable Sir Bultan Ahmed: We will consider the suggestion.

REPRESENTATION OF INDIA IN THE Paorric War Courwom, LonNpon.

101. *Mr. Govind V. Derhmukh: Will the Honourable the Leader of the
House please state if any steps were taken by .the Government. of ‘India to-
secure representation for India on the Pacifie War Council established in
London? If so, has India got it? If not, why not.?

The Honourable Mr. M. B. Aney: I mvtte the Honourable Mernbﬂ [
attention to the following communiqué issued on the 12th February:

“His Majesty's Government are anxicks that India: fhoutd be’ uforded ‘ths ‘@mme
opportunity ar the Dominions of being represented st the War (Csbinet and on ‘the
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Pacific War Council for the purposes of the formulation and direction of ; palicy for
the prosecution of the war. They have accordingly invited the Government of India
to arrange for such representation if they so desire.” '

Mr. Govind V. Deshmukh: May I know if, on this Pacific War
Council, America and China are represented?

The Honoursble Mr. M. 8. Aney: 1 do not know exactly whether they
are represented or not. My source of information'is just the same as the
Honourable Member may have, viz., the reports in the newspapers.

Mr. Govind V. Deshmukh: Is the Honourable Member in the know of
the functionus of the Pacific War Council ?

The Honourable Mr. M. S. Aney: The functions are broadly indicated
here in the communique, which is the formulation and the direction of
the policy for the prosecution of the war.

Mr. Govind V. Deshmukh: May 1 know if the Government have taken
early steps to represent this Government on the Pacific War Council?

’
The Honourable Mr, M. 8. Aney: The whole question is under the con-’
sideration of the Government of India.

Mr. N. M. Joshi: May 1 ask whether the Government of India have
accepted the invitation? If so, whom are they going to send to deputise
for them?

The Honourable Mr. M. 8. Aney: I am not in a position to make any
reply to it.

Mr. K. C. Neogy: Mauy L druw the Honourable Member's attention to
the point in the question which seems to huve been overlooked? ‘'If any
steps were taken by the Government of 1idia to secure representation for
India on the Pacitic War Council established in London’'? We' very much
appreciate His Majesty's Government’'s anxiety that has led to this parti-
cular decision, but was that anxiety caused in any way by any representa-
tion which the Government of India made to His Majesty’s Government?

The Honourable Mr. M. 8. Aney: I have already repeatedly stated in
this House that any matter which is the subject of communication between
the Government of India and His Majesty's Government is never disclosed
in this House on grounds of public policy.

Mr. K. O. !oogy: I merely drew the attention of the Honourable
Member to the question itself.

The Honourable Mr. M. 8. Aney: The question itself refers to the
subject matter, and so it cannot be disclosed.

THF. RATLWAY BUDGET—LIST OF DEMAN!)S. "
eles Ny M s pagte L8
SEoOND STAGE.

M. President (Tho Honoursble Sir Abdur Rahim): Before the House
proceeds with the Demands for Grants in respeet of the Railwav Budget,
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[Mg. President. ]

the Chair would like to inform Honourable Members that sn arrangement
has been arrived at among the varicus Parties of the House a8 regards
the time which should be allotted to each Party and the order in which
the cut motions relating to these Demands will be taken up in the Assem-
bly. According to that arrangement, the Congress Nationalists have
been allotted time up to the Lunch interval today, and the following
cut motions will be moved by them:

Cut motions Nos. 1, 3, 13, 37 and 49 on the Final List.

The Independents who have been allotted time from 2-30 p.x: to 4 .M.

today will move cut motions No. 1 on the Late List and No. 32 on the
Final List.

The Unattached Members, who luve been given time from 4 p.M. to
5 p.M. toduy, will move cut motion No. 10 on the Final List.

On Thursday, the 26th February, the Kuropean Group will occupy the
time of the House till 1 r.M., and during this time they will move cut
motiong Nos. 50 and 51 on the Final List. They will be followed by the
Muslim League who have been allotted time from 1 p.M, to 1-15 p.M,
and from 2-30 P.M. to 5 P.M., and they will inove cut motions Nos. 41,
52 and 55 on the Final List and No. 2 on Late List.

As regards the time limit for specches, the usual practice has been for
the Mover of the cut motion to take 15 minutes and the other speakers
also to take 15 minutes and the Government Member replying will have
20 minutes. 1 suppose this will suit Honourable Members.

Honourable Members: Yes, yes.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): Has the Mover got the right of reply?

Mr. President (The Honouruble Sir Abdur Rahim): The Mover of an
amenduent has no right of reply.

DEMAND No. 1—RaiLway Boarp,
The Honourable 8ir Andrew (low (Member for Railways and (‘ommuni-
cations): Sir, 1 move: ;

“That u sum not exceeding Ra. 11,896,000 be granted to the Governor General in
Council to Jdefray the charges which will come in course of payment during the year
ending the 3lst day of March, 1943, in respect of the '‘Railway Board’.”

Mr. President (The Honourable Sir Abdur Ralim): Motion moved:
“That & sum not exceeding Ra. 711,06,000 be granted to the Governor Genersl in

‘Council to defray the charges which will come in course of payment during the yéar
.ending the 31st day of March, 1943, in respect of the ‘Railway Board'."

Ezceasive Rates of Farex and Freights.

Mr. Jamnadas M. Mehta (Bombay Central Division: Non-Muhsmmadan
Rural): Sir, I move: v '

“Thst the dwmund under the head ‘RallGny Board" hé reduced WY BJ, 100.+¥
' ' E : . v - e © ’ L
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THE RAILWAY BUDGET—LIST OF DEMANDS

Sir, my tale is long, but my time is short. I'naintain, Six,. thas. the
_rates of Railway fares and freights in this country have always been very
high, that they have been made heavier in the last six years, that the
proposed further increase is totally unjustifiable and the economical work-
ing of the railways demand that these rates should be reduced. A olaim
has been made on behalf of the Railway Bourd which has sometimes
found an echo in the report of some Committee that the Indian rates and
fares are the lowest in the world. I beg tc demur. They are low, very
low in terms of annas and pies, but the real test whether a railway rate
is higher or lower is not the nominal figure of travelling charges per mile,
but what proportion that rate bLears to the day's income of the
man who travels a mile. That is the only real test. If in Englund the
income of the people is ten or 20 times higher than the average income
_of the man in this countrv and if the Railway rate is four times higher,
it still means that the rate in England per mile is one<fifth of the rato
in this countrv. That is the real test. The average annual income in
this country is no more than Rs. 60 which means less than three ‘annas
a day. On the other hand the average income in England is many times
higher and vet the Railway rate is lower in England, that is a penny
a mile. Therefore, the comparison is not between three pies and 12 pies
or nine pies, but what share of the income of the day is required to
carry him a mile. From that point of view. T submit that the railwav
rates in this countrv are the- highest. Apart from that, absolutely also
they are verv high. Thev have heen raised substantially during the last
five vears beginning from 1986-37. We ure threatened with further increase
which T maintain is absolutely unjustifiable.

Now, Sir, why do I say that the railway rates in this country are
absolutely the highest? 1 say so becuuse they are in excess of what they
should be regard having had to the cost of transport in a country. What
is the cost of transport in this country? According to the Acworth Com-
mittee and according to all reasonable tests, the scales of rates and fares
must be fixed in order that railwayvs can meet their working expenses,
interest on their debt, depreciation ¢n the wastage of assets and a small
margin of profit for eventuality. If the railway rates in any country asked
from the public anything by way of rates and fares which are beyond
working expenses, interest charges, depreciation and a small margin of
profit for eventualities, those rates are heavy. And I submit, Sir, that
in India the railway traveller and the trader are subjected to s much
heavier imposition than these factors of working expenses require; and
that is why the rates in India tend ta be the highest possible rates beyond
the capaocity of the people to bear. This is proved by the return on rail-
ways which ‘we have got during the last few years. You will find, Sir,
that the average rate of interest which the railways pay is somewhere
between 87 and 4 per cent,—sometimer a little higher and sometimes &
little lower,—and we are earning about seven per cent. And this in spite
-of the fact that the railways are subjected not only to legitimate claims
but to illegitimate claims also. Why are the rates excessive and why
-should they be reduced? Because the railways in this countrv are sub-
jected to legitimate as well as illegitimate claims. There are quite a host
-of claims of a parasitieal charneter andl it 'is these parasites . . . .

_The Honourable Sir Jeremy Raisman (Finance Member): Am I the
«chigf parasite? By . !
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. - Mr, Jamnadas M. Mehta: I shall give a description of those who are
paragites and if the cap fits the Honourable Member he can put it on.
But I certainly say that a large part of claimants on railway revenue are-
parasites and nothing more. First of all, comes the monopoly of the:
Britishers on very heavy salaries and even heavier privileges. I do not
want to go into all that in detail because, as I told you, my tale is long:
and my time is short. But I say that the first parasites are the Britishers.
who take away more than half or even more in big posts which carry heavy
privileges. The other parasites are the strategic railways which take away
two crores generally although this year they do not. And the third
parasitical fuctor is that Railways have to pay for ecclesiastical expenses..
What that total burden is I do not exactly know; I should like Government
to tell me that. But I estimate these three parasitical claims at three
crores. But these are not the only parasitical claimants; there are others
also which I shall describe briefly. They are, first, the sub-monopoly of’
my Honourable friend, Sir Henry Gidney; and secondly, the commu:
nalisation of services without regard to merit. These are the second seb
of parasites who take away between themselves I do not know what. But
they must be taking away a large part of the efficiency of the railways;
because the appointments are not on merit but on political nepotism. But
these two, while they are heavy and illegitimate, there is a third closs
of parasites. They are eight in number. They are financial parasites;
and now I request the Honourable the Finance Member to see whether
he comes within the description. First of all, we pay every year about
one crore of ruvees as the loss of our legitimate share in their profits.
The worked lines pay us 40 per cent. of the working expenses while our own:
admitted working expenses are sometimes 68 per cent; they do not pay
their way and they are a liability on the railway revenue. In my opinion,
ordinarily, they take away one crore of rupees a vear. Then come the
guaranteed interest on railways and losses on other railways. Those losses
on one railway have to be paid by a traveller on another. The Assam
-Bengal Railway, the Burma Railways before 1986-37, the Bengal Nagpur
Railway, and many other railways are a burden or have been a burden on
the railwoy traveller on other lines to the extent of three crores or four:
crores & year,

The Honourable Sir Andrew Olow: Where is that to be met from?

Mr. Jamnadas M. Mehta: You increase there where the rute is lower,
why on the Bombay, Baroda and Central India Railway, which is earning-
eight or nine per cent? But I maintain that this cost was nearly three
or four crores of rupees a year. Then the depreciation charge is heavier,
acoording to me, by four crores of rupees. Then the charging to revenue:
expenses on capital works, which were only increased in the year before
last by 30 lakhs a year; the total charge in that respect must be some-
where within 50 lakhs a year. The loss on dismantled railways is not
made good to revenue but is charged to revenue. Then the payment of’
interest during. construction for the last 50 or 60 years also carries a tale:
of 50 lakhs of rupees a year. Then the manipulation of accounts, as on
page 6 of the memorandum on the budget of 1929-80, wi]l show that under
the garb of some adjustment of "decourts B8 ‘Yikhs ‘of ‘ritpees évery year-
are taken away from revenue without justification. Tn theeé ways, Sir;
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these three sets of parasitical claimauts, which have no legitimate claims
on u commercial undertaking like the railways, take away, in my humble
opinion, not less than ten crores of rupees h year, besides n.rhat. we pay
to railway reserves and to Government. The Govermment claim I acoept.
8o long as you pay one per cent on the capital at charge I would not
object; all further claims in my opinion are extravagant. The general
revenues are our revenue us taxpuyers and they must be relieved to
some extent, although I do not believe in & tax on transport at all. But
this is not even a tax; one per cent. is a legitimate payment, whatever
else you get is extravagant. 1 am prepared to go into & committee on.
this if my figures are not accepted, . . . .

Mr. President (Thc Honourable Sir Abdur Rahim): The Honourable:

Mewber Lus two minutes more,

Mr. Jamnadas M. Mehta: Very well, 8ir. I will allow legitimate claims:
like working expenses, interest, depreciation and marginal profit. But
these illegitimate claimants who are no factor in a commercial undertaking;
as the Acworth Committee suys, are fattening on the traveller and the.
trader. If u private business man by such uncommercial und uneconomic
methods goes out of business, he is the sufferer and his rivals will get
the custom. But here this is a monopolist concern; the public have no
other place to go to, and still these parasites take away, I maintain, not
less thun 12 crores of rupees a year between them. And are you surprised
that the third class compartments are overcrowded? Are you surprised
that vou connot get 12 lakhs a year for the comfort and convenience of
the third class passenger? Are you surprised that the worker has got a
constant grievance about wages? If you want to remove these, if you
want to run the railways as a commercial proposition, if you do not want
to reduce this national transport service and public utility concern into
the greatest profiteering concern. you must reduce first of al] these
illegitimatce claimants. and then these rates and fares will logically and
automatically go down,

Between 1986 and 1987 you have increased the railway income by.
increasing the rates by ten crores. How can the poor traveller bear all.
these enormnous burdens of other people? How can a poor country like
this pay for all these illegitimate claimants and parasites? How can they
pay for the unsound financial adjustruents which have no bearing on the
question of working expenses of the railways? On all these grounds, Sir,
I maintain that the rates and fares in this country are absolutely beyond
the capacity of the people to bear, that they are not worthy of a sound-
business concern nor of a public utility concern, nor of & national trans-
gt_)rt Iserwce; and, therefore, it is proposed that they should be reduced.
Sir, I move.

- Mr. President (The Honourable 8ir Abdur Rahim): Cut motion moved:

. *"That th._dmndll:mdgr the head ‘Bailw_q Beard’ be reduced by Rs. 100."
Mr. Lalchand Navalral (Sind: Non-Mubammedsn Rural): Sir, ‘the
raising of freights and fares is a question which hag agitated the whole of

India. Without talong much time T shoyld say that the justification for
raiging the ratés E_iﬂdng'f__ares’ would only O:Prll'die if the andgblac’mbﬁ
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brings out & deficit Budget. Hitherto, whenever these rates and fares have
been raiged, it is mostly on account of deficit in the Budget. What do
we find now? We find that this time the reason is given that they are
going to raise the rates and fares for discouraging people to travel. But
the point arises is there any necessity for it when the Budget discloses
such n huge surplus? At this time of emsrgency no one can doubt that
an effort should be made in respect of war purposes. There is no doubt
that any help given ut this time would be legitimate, but it will be more
legitimate if the purpose be to see that war does not come to India, and not
that Railway locomotives, railway wagons, railway tracks, should be sent
away overseas and nothing should be done for the safety of India. War
is already near the borders of India and hitherto a short-sighted policy
hay been followed. We had been crving hoarse that India is short of
locomotives, yet nothing was done in these days. Locomotives were
imported from outside which were not working properly and were getting
disabled. Even those disabled locomotives seem to have been sent
overseas, wagons and tracks have also heen removed. Several lines
have been dismantled.

Now, Sir, the Honourable Member says that the surplus should go to
the general revenues. I say that was again a short-sighted policy. He
should Lave waited at least to keep as much reserve as was necessary to
recousiruct railway working during the war which would help the people
in travelling and moving their goods. That has not been done. That s
the first defect that one can find. The Honourable Member could have
waited because he himself says that the present position is that a
moratorium is in force in respect of past debts to the Depreciation Fund
and t» general revenues. May I know whether by giving this contribu-
tion to the general revenues we will be saved from the taxes which the
Honourable the Finance Member may put upon the country? He 18
ucoustsmed to do that and we do not see how under the pretext that more
money is needed for the war, he may not put any further taxes. Now,
the Honourable Member has said that the bulk of the increased revenue
would gn. under the present arrangements, to the tax-payers and thus
permit them to be relieved in other directions. He has not described
those directions. He perhaps thought that there will he no taxes on the
general revenue side, but where is the guarantee? Has he taken any
guaraniee? He should have told us that he has got a guarantee by which
the country is going to benefit. However, if the travelling public is
further taxed, and, therefore, giving away all the surplus to the general
revenues was absolutely wrong, as thut would leave nothing to put the
Railways in order or at least to provide the minimum facilities and ameni-

ties for the travelling public. T, therefore, say that the surplus should
be reserved for this purpose.

Then, Sir, the cther reason that is assigned is ‘‘that the demand of
passenger traffic has already reached a level which we have been unable
to meet and so far from being able to increase our capacity here, we may
have to make a substantial diminution almost at once'’. Now this 18
another threat. I see today that there is another threat thrown out by a
Notification of the North Western Railway to the effect that the Return
Tickets to a certain extent are also being done away with. Why should
the public be put to all these difficulties and inconveniences? The further
reason given is that the traffic will decrease hv this imposition 'of extra
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rates. In these days when people are moving, not for luxury or for-
unnecessary purposes, but on account of panic of the war being at their-
door, no impediment in travel should be introduced by the Honourable
Member. Is he going to tell them ‘‘Go away anywhere'’ where they
cannot go? Is that the business of the Railways to say? Sir, it is because.
of Railways that we have been deprived of other methods of transport.
Teke the motor cars, for instance. The Railways had been
discouraging them in the beginning because there was & rivalry
between the two. Then the road traffic was impeded. And
now cn account of the rationing of petrol, transport by motora
and buses has almost come to a standstill. 'Therefore, that way
ot transport is also gone. Then, take the question of bullock carts.
Formerly, we used to have bullock carts but they have also been discour-
aged on account of Railway transport and’motor transport.. Now. where
are sufficient bullock carts and in what direction has the Railway helped:
those people to incregse that method of transport.?

Then, again, the Honourable Member says:

“Passenger fares on these Railways are substantially below the level prevailing-
on the other State managed lines and there is no sufficient ground for continuing ta.
give passengers on those Railways particularly cheap rates.”

In the first place, are the present railway rates cheap? It has been,
shown several times that rates have been raised from time to time. Even
the third class passenger rautes have been raised. During the previous.
war time, the fare was 1§ pies per mile; it was then raised to two pies.
and then to 2} pies, and then again to three pies. When the surcharge
wus imposed it came to 3} pies, and now they are going to raise it to 84
pies per mile. Have they cver decrcased it? No. They will not do it und
yet they say that it is still cheap aund that is their justification. It has.
been sugyested that in comparison with other railwave it is cheap here.
No reuson has been given why it is so. 1 usk why was so much disparity
allowed here unless it was very necessary? To me it appears that there
are two reasons for rates being heavier there. Those lines may be short
lines, cr the ‘pussengers might be few and, therefore, they may not feel:
higher rates. But here there are big lines and if you put high rates they
are & nurden on the people. The freight rates are also high; there is.
great necessity for goods to be moved, as goods are mow lying in heaps
at statinas and the railway is unable to move them. If parcels move.
treely it will relieve the movement of goods somewhat. But even on the.
parcel rates sm extra two annas rate im the rupee is going to be imposed:
and this will certainly handicap their movement and people will not be able
to send anything. There has been a definite and considered opinion of
severnl charnbers of merchants on this point; and I find the Indian Mer-.
chants Aseociation of Karachi have said:

“It is rather surprising that with sach s heavy surplus the Railway Member-
should have thought fit to increase fares and freights; al the various conocessions.
that were enjoyed by the public have been or are beirg withdrawn and although on
lower classes only } pie per mile is proposed to be enhanced, the extra burden ‘will
be keenly felt by the poor and middle class people whose purchasing power is alres iy
reduced by rising prices. . . . . "

' Mr. President (The Honoursble Sir Abdur Rakim)! The Honoursble.
Member’s time is up.
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.Mr, Lalchand Navalrai: I shall just finish, Sir

 Mr, Fresident (The Honourable Sir Abdur Rahim): No, no. -The Hon-
ourable Member must finish now. '

Mr. Lalchand Navalrai: A similar opinion bas been given by the
‘Buyers and Shippers Chamber of Karachi.

Mr. K. 0. Neogy (Dacca Division: Non-Mubammadan Rural): Sir, I
-shall be very brief in my submission. ~When the rates and freights were
enhanced on the last occasion, the action was justified on the ground
that the railways were passing through days of adversity. Now that a
phenomenal prosperity characterises the railway finances, the Hon-
ourable Member in charge justifies the retention of the high rates on the
grounds of prosperity. The purport of his reply to the general debate on
this point was thut it is right ¢c take advantage of the present prosperity
in msintaming the high rates: I think that was more or less the purport
.of what he said. Now, when it is adversity, that is the justification for
the raising of rates; when it is prosperity, that it is the justification for
‘the maintenance of those high rates. But when my Honourable friend
talks of prosperity, does he mean that the so-called prosperity of the Rail-
‘wey Depurtment is reflected by the general prosperity of the people at
large, is it reflected by any general prospeaty of trade and industries of
the country? I expect my Honourable friend will reply to this point
and trv to justify the maintenance of this policy in view of the actual
:state of affairs in the country.

I should have very much liked my Honourable friend to tell us some-
thing about the policy that may be followed in the present duy in regard
to such matters in those countries where the svstem of State ownership
:and State management obtains. 1 have not got any materials at iy
disposal to enable me to make a comparative study so as to find out how
“far the policy followed by the Railway Department in India in this matter
'hus any purallel elsewhere in the world. But I have in my hand u book
which throws some amount of light on this question, not as regards what
happens in the other countries of the world, but what is actually happen-
ing in a particular spot in India itself which is not under the Government
of His Mujesty. I have in my hand the latest administration report of
His Ixalted Highness’ Government, for the year ending 6th October, 1939,
-corresponding to the year 1848 Fasli. His Exalted Highness the Nizamn’s
Railwav was faced with reduced earnings; and what is the action they
‘took in that matter? Bteps have already been taken, the Report says,
‘o roduce the railway rates, because they ascribed this reduction in earnings
to the failure of cerlain important erops in Hi« Exalted Highness' domi-
nions; end it further goes on to say:

‘A number of reduced rates have been quoted to enable free movement of edible
- grains from one centre to another within the dominions. Similar concessions have

n given to other agricultural products with a view to increase local consumption
"for industrial and other purposes and to increase exports.’

I verv much hope that my Honourable friend will take a leaf out of
“thy. ook of His Exalted Highness' Government in this matter und judge
*whether the policy he has been following is the right poliey. -~ . e
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Mr. J. H. ¥. Raper (Government of India: Nominated Official): Bir my
Honoursble friend, Mr. Jamnsdas Mehta, linked, so far as 1 opuld see, 1 ites
:and freights with the average income of the inhabitents of this country and
«cameé to the conclusion, in consequence, that the rates _and fares were un-
-duly high. He actually quoted, I think, the average mcome.of the man
in Great Britain. Why he selected that I do not know—possibly because
‘the wverage income of Great Britain is the highest. ~But he fhd not e:xplam
it, but I have here the results of an analysis made in America,—it is true
it was made some years ago,—but there is not, so far as India is concerned,
a great difference in the rates charged in the year referred to here, as I
hope to show later. I propose to take a different comparison and will
-quote China. China is a large country with a very large population as
India, and the average receipts per ton mile in China calculating in cents
was 8°08, whilst in India it was -832. China, it is true, has a mugh
shorter haul, only 88-34 miles as against 246 in British India, but in spite
‘of that difference in the haul, there is still a very great disparity in the
rates.

Then us regards passenger fares, agnin taking China, the average
receipte per passenger mile was 2:49 cents, whilst in India it was
0'451. The average distance a passenger travelled in China was 5788
miles, whilst in India it was 85-7. We, therefore, carried our average
passenger a mucl shorter distance and charged very much less for it.
Usually, it is the other way round. Then my friend suggested that the
rates and fares charged should be linked to the average income in.the
country, but T would first remind him that there are quite & number of
people in this country who have no income at all, and if he is interested
‘in our own statistics and would refer to the ticketless travel statistics,
he will find that hundreds and thousands-of passengers had been turned out
of the trains because they had no income, but I think it is pretty obvious

'thatl-‘ those people could not possibly be made to pay and make the Railways
work. .

Then again, my friend will realise. and the House will realise that much
of our equipment has to be obtained sbroad. It is sad, but it is true,
and if the wages in foreign countries or other countries from whieh this
equipment is purchased are higher than in India, here the higher wages
are reflected in the price of the engines, other expensive electrical equip-
ment, etc. 8o when we on the one hand have to pay for material which
has been produced in other countries where the wages are very much
higher than here, on that account alone . . . . .

Mr. Jamnadas M. Mehta: I have said that the working expenses may
be charged to revenue. T have not complained of it. ’

‘Mr. J. H. ¥. Raper: There is another point which is, I think, very pertis
nent, and that is, that the average wage which the Railways pay to ‘all
their staff, even if you desire to pick out the lower grade staff and ‘exclude
the officers, the average wage paid is very much in excess of the average
income in the whole country, as I think my friend will admit. -

There is one ofher point T would like to refer to which Mr. Neogy men-
tioned, and that was the action taken, I gathered, recently on H. H. The
Nizam's Railways. e referred to the fact that the State is proposing to
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reduce rates for food grains. The statistics which we wmaintain, Part II,
will, if referred to, show that the rate charged for food grains on H. H.
The Nizam's Railway is somewhat higher than on some other Railways..
In fact, the average rate charged is low because I believe, of & good deal of
through traffic moving from the north to the south, for which very low rates
are chargad. But if the various tariffs are referred to, it will be seen $hat
thev do not as a general rule charge for internal movements quite as low
rates as other Railways. There may, therefore, have been justification
possibly for some reduction where found necessary.

1 would lastly refer to what Mr. Jamuadas Mehta said. He said that
between 1986-37, we have increased our rates and fares by tem crores. I
am now reading out statistics which are taken from our statistics. Tn
1986-87 the average rate charged per ton of coal per mile was 321 pies;
in 1940-41 it was 3-18 pies; there is, therefore, a reduction there.  Fer:
grains and oilseeds, the average rate charged was 7:85 in 1936-37, while
in 1940-41 it was 747 pies per {on; there is again & reduction there. Other:
commnodities, here it is true there is a slight increase from 8-85 in 1986-37
to 902 in 1940-41; but, on the whole, taking all commodities there is s
reduction between 1936-37 and 1940-41; from 6-17 pies per ton in 1986-37
to 6-11 in 1940-41.  On the goods side there is & decrease actually in the
amount charged. Passenger fares are a slightly different story, but we will
take the third class alone. Tn 1986-37 the average amount chargad for
8rd class passengers was 3 pies per passenger per mile, in 1936-37 it was
2:95, and in 1940-41, it was 3:05, a very small increase which clearly could
not give an increase of ten crores of rupees.

Maulvi Muhammad Abdul Ghani (Tirhut Division : Muhammadan) :
Sir, the Honourable Member in his speech made it quite clear that he is
going to increase the rates and freights in order to discourage unnecessary
travelling, but may T ask him, is this the proper time to do so when the
war is waging all round and has reached almost the doors of Indin? What
would have been the fate of people in Singapore and Rangoon who passed
through Calcutte and who had to travel by the East Indian Railway to
different cities in India to reach their homes? If his policy had been
there, then those poor people would not have been allowed to travel by the
Fast Indian Railway. The question is whether such kind of travel will be
regarded as unnecessary travel or not. He has not given any definition of
necessary travel or unnecessary travel, but he has tried to adopt a very
dangerous policy. Sir, we find that in the present Budget there is pro-
vision for the purchase of the Bengal and North Western Railway and the
Rohilkhand Kumson Railway. 'The rates and fares on those Railways
are the lowest when compared to the rates and fares on other Railways in
India. T am afraid that some day he will come forward with the plea that
as the rates and fares are the lowest on these two Railways and as they
have now come urder State-management, the rates and fares on these two
Railways also should be brought in a line with those prevailing on other
State Railways with the result that the people of that locality will be
subjected to unnecessary harassment by increase in the rates and fares on
those two Railways. Sir, at the present moment the Honourable the
Railwav Membher should be cautious not to harass the residents of localities
through which these two lines pmss. T must sound a note of warning
against any increase in rates and fares of those Railways. S e

£
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My Honourable friend says that he will have a orore of rupees by
12 increasing the rates and fares of the third and Inter class

Noox. passer.gers over the East Indian Railway and the North West-
ern Railway. But he could have several times that one crore by adoplfmg
other methods. For instance, let the exchange be done awsy with.
From the last Audit Report I find that there was a loss of Rs. 8,97,49,608
sustfined by the State railways on account of exchange. Such losses are
sustained in more or less the same amount every year. He might have
stopped this waste.  Again, according to the last Audit Report, there was
loss due to the shortage of stores, revaluation of stores, and shortage of
coal, ete. If my Honourable friend had only exercised proper control he
would have saved several crores of rupees. The last Audit Report reveale
that under these heads Rs. 88,71,000 were lost. There was the abandon-
ment of claims, there were remissions, which amounted to about Rs. 85
lakhs, and under-charges detected by the audit it amounted to about 18
lakhs.  So, by a judicious scrutiny and a little effort on his part he could
have saved several crores of rupees. Besides, there are very great amounts
held over every vear under objections, which are disallowed. = Then, there
is a considerable amount written off as heing irrecoverable, He could have
saved crores of rupees in other ways without inconveniencing any passenger.
My Honourable friend should agree with the Honourable the Mover of the
motion and not increase the rates and fares. '

T support the cut motion and hope that the House also will support it,
and see that the Third class and Tnter class passengers are not unnecessarily
harassed. The First and Second class passengers have not been touched.
The other dav, while speaking on the general discussion T pointed out Ly
figures and statistics that there are always increases in fares of Third and
Inter class, and there is a decrease in the fares of first class passengers.
In view of this, it is very unjust to increase the fares of third and inter
class passengers. He says thut those who will send their goods in less
than a wagon load will be charged two annas a rupee extra, and he has
exempted those people who will require a wagon or more. I think he
should have done the reverse.

Mr. Umar Aly Shah (North Madras : Muhammadan) : A surplus railway
budget has been introduced by the Honourable the Railway Member and
there is no real need for him to increase the rates and fares in the N. W.
Ry. and E. I. Ry., for a crore of rupees, which iz a very low amount in the
face ofi the very large amounts obtained by the railways. A surplus budget
means that it is not a joke. During the last two years 46} crores have
been remitted to the general budget. It means this. The general budget
is increasing taxation day by day, and there is a moratorium. 1In spite
of the separation convention under which the railway and the general
budgets were separated in 1924, a sum of Rs. 62 crores hus been remamning
in moratorium, as huge as Himalaya. That represents a great tax on
India. s it not & burden on the Indian people and on general tax payer?
Is it not un indirect tax? T wish to know what is the difficulty which has
induced the Railway Member to increase the rates and fares. Is this a
sort of war fund? If so, there nre many war funds—the Viceroy’s war
fund, the Governors’ war funde, the Collectors® war funds, the Tnspectors’
war funds, and Nazarana fund o0 on; they are famous. The Honourable
Meraber may say that.the remission of the surplus to the gehernl budget
has prevented the levying of additional taxes. I mean to say that those
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are not tongues but magic rods. But I join issue. If fares and rates
are increased, it spoils business. People are suffering. Passengers are
suffering.  This is a critieal situation.  Therc are many taxes which are
very heavy and they cannot he borne by the ordinary poor people and
merchants and cultivators.  This is not the time to introduce some new
taxes, which have been condemned by several politicians.  The next thing
is that there are already many taxes, income-tax, surplus tax, corporation
tax, professional tax, sules tax, excess profits tax and so on and they are
falling heavily on the merchants. At this time, an increage in rates and
fares means more hardship.  As a matter of fact, the railway reserve fund
has also been increasing.  There are 80 crores there already and he is try-
ing to add many more crores to it. Tt is as futile as clouds raining in
ocean.  From 1929 to 1934 were famine vears and then we had deficit
budgets but this is a surplus budget. Unfortunate India has becen sufier-
ing in so many ways and this increase in rates and fares will mean more
hardship. I, therefore, support the motion.

The Honourable 8ir Andrew Olow: The Honourable the Mover who
described himself ss a long-tailed gentleman swept his tail over a wide
field. He swept his tail over the wide field of general finance. He des-
cribed a large number of ‘parasites’ who, T gather, are battening on the pror
Railways. If I could discover them, I should be very glad to get rid of
them. But his ‘parasites’ fell roughly into three groups. The first is the
fact that certain lines are working at a loss. He referred first o the
worked-lines. That is a very small item. much smaller, T think, +han lLe
believed, because the actual loss, even on the lines themselves, is ~f the
order of roughly 40 lakhs and if you take the main line traffic to which
they contribute, the figure reduces itself to small dimensions. His 11ain
complaint here was that there was a loss of three crores on certain of our
main lines. Some lines consistently work at a profit such as the Ilast,
Tndian and some lines nearly always worked at a loss such as the Fastern
Bengal but, surely, that is not a question of parasitism. The only way 1o
remedy that would be by adjustment of freights and fares and wages oun the
Josing lines so as to yield more money to the exchequer and by surrender-
ing money on the other lines. Mr. Abdul Ghani raised quite a relevant
point when he pointed out that the rates and fares on the Bengal and North
Western Railway were much lower than on other lines and asked whether,
discovering this fact, T would put them up to the proper level next year.
One important factor which, I think, has been prominently present to
public opinion, when it formed its conclusion on the subject of that railway,
is that in several respects that railway has different standards from tiose
prevailing on the lines that we own.

Mr. N. M. Joshi (Nominated Non-Official): Wages.

The Honourable Sir Andrew Olow: Their wages, for example, as Mr.
Joshi points out, are on a distinctly lower level and I have heard a general
complaint tl.at the amenities which they provide are also on a lower level.
Now, it is obviously quite arguable that you should treat the Railways as
separate entities and that you should adjust your wages and rates and fares
without any regard to the rest .. India or that you shoula pursue, as we
do pufsue, a policy of what I might call discriminating uniformity.

Dr. P. N. Banerjea (Calcutta Suburbs: Non-Muhammadan Urban):
What is the meaning of that phrase? :
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The Honourable Sir Andrew Olow: You have the same. problem in the
Jost Office. You carry a letter all over India at a uniform rate. We do
not charge any less for a local letter, let us say, in Madras than we dv in
the Punjab. I think on the whole it is better that we build up a moderately
unified railway system in India and that we should not adjust our freight
levels too closely ¢o the actual financial position of the individusl railway.
Wages also, I think, show on the whole a greater uniformity than wages in
private employment, so that 1 am afraid I cannet.find any, pargsite there.
If I remove the parasite from one side of the body corporate, it will have
to reappear on unother. There is no gain to be secured in that direction.

Then the second criticism he made, related to adjustments beiween
revenue and capital. Mr. Jamnadas Mehta's general complaint being that
we were putting to revenue what ought to be put to capital. Surely that
can hardly be described as parasitisin. By attaching different labels to
different items of expenditure and putting them into different boxes, I do
not get rid of them and 1 cannot save the money. 1t is merely a question
of how much I put on the railway traveller today and how much I put on
the railway traveller tomorrow. The present adjustment which has tle
support of the financial experts who advise me is on the whole sound.

His third group of parasites consisted, 1 think, of the Honourable Fin-
ance Member and he said that he did not object to one per cent. being
given but he objected to anything above that. I hope, if we are successful,
he will have an opportunity ol arguing that point next year but 1 suggest
that it hardly arises at present, because at present I am giving the Hon-
ourable Finance Member nothing but one per cent. and the arrears of one
per cent, of previous years,

Dr, P. N. Banerjea: Advance payment.

The Homourable Sir Andrew Olow: If we get anything that could be
treated as an advance payment 1 should regard it myself as very fortunate
and the Assembly will have an opportunity of pronouncing on that matter
before the next financial year closes. )

I know Honourable Members are an..ous to get on to another QGrant
and I do not want to occupy the time of the House unduly. Mr. Lalchand
Navalrai went into various details about the dismantling of lines which I
think has very small relevance in this connection. He asked whether ] had
a guarantee that there will be no more taxation? I am not going to eey
anything about the speech to be delivered on Saturday but I will only ray
that I can guarantee this, that if the railways were not contributing what
they are, the level of taxation will be higher today than it is.

Then Mr. Neogy raised the big question of rates policy. He accuscd us
of incousistency on the ground that we had put up the rates on the ground
of adversity and now we are doing it on the ground of prosperity. I do not
think any one ever put them up on the ground of adversity. We put thein
up on the ground of necessity in times of adversity and we had put them
up because our predecessors had failed to put them up in times of jros-
perity. 1 am anxious to prevent a repetition of that. - ‘

Mr. Neogy, again, askpd-wiaether the so-called. prosperity of ‘ﬂ‘;e. Railway
Department is reflected in the prosperity of the people at large. We say
it is just the other way. The prosperity of the people at large is reflecicd

‘B 2
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in the prosperity of the Railway Department and there is certainly more

money in the country now to be spent.

Otherwise our passenger tiaffic

would not have goue up in the way it has done.

An Honourable Member: Because of apprehension.

The Honourable Sir Andrew Olow: Our passenger traffic has gone up in
parts of the country, where they have no reason for apprehension at all. It
went up long before the Japanese appeared to be entering the war. Prices

in many directions have gone up.

Wheat is now fetching double what

it did before the war. Where is the extra money going to? His Majesty’s
Government are putting large sums of money into the country and that
percolates down. What is it being spent on? Some of it is being spent
urdoubtedly on travel that passengers could not afford before the war.

8ir, 1 oppose the motion.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The Assembly divided:

Abdoola Haroon, Seth Haji Sir.

Abdul Ghani, Maulvi Muhammad.

Abdullah, Mr. H. M.

Azhar Ali, Mr. Muhammad.

Banerjea, Dr. P. N.

Chattopadhyaya,  Mr.
Nath.

Dam, Mr. Ananga Mohan.

Datta, Mr. Akhil Chandra.

Deshmukh, Mr. Govind V.

Essak Sait, Mr. H. A. Sathar 1T.

Fazl-i-Haq Piracha, Khan Bahadur
Shaikh.

Ghiasuddin, Mr. M.

Ghulam Bhik Nairang, Syed.

Gidney, Lieut.-Colonel Sir Henry.

Amarendra

AYES—28.

Joshi, Mr. N. M.

Lalchand Navalrai, Mr.

lLaljee, Mr. Husenbhai Abdullabhai.

Liaquat Ali  Khan, Nawabzada
Muhammad.

Maitra Pandit Lakshmi Kanta.

Mchr Shah, Nawab Sahibzada Sir
Sayad Muhammad.

Mehta, Mr. Jamnadas M.

Muhammad Ahmad Kazmi, Qazi.

Neogy, Mr. K. C.

Parma Nand, Bhai.

Raza Ali, Sir Syed.

Siddique Ali Khan, Nawab.

Sivaraj, Rao Sahib N.

Umar Aly Shah, Mr.

NOES—36.

Abdul Hamid, Khan Bahadur Sir.

Ahmad Nawaz Khan, Major Nawub
Sir.
Aiyar, Mr. T. S. Sankara.
Aney, The Honourable MYy. M. 8.
Bewoor, Sir Gurunath.
Bhandarkar, Mr. K. Y,
Caroe, Mr. 0. K.
Clow, The Honourable Sir Andrew.
Daga, Seth Sunderlal.
Dalal, Dr. Sir Ratanji.
_ Dehejia, Mr. V. T.
Dumasia, Mr. N. M.
Qopalaswami, Mr. R. A.
Griffiths, Mr. P. J.
Gwilt, Mr. E. L. C,
Ikramullah, Mr. Muhammad.
Imam, Mr. Saiyid Haider.
Ismaiel Ali Khan, Kunwar Hajee.
James, Bir F. E.

. The motion was negatived.

Jawahar Singh, Sardar Bahadur
Sardar Sir.

Khurshid, Mr. M.

Lawson, Mr. C. P.

Maxwell, The  Honourable  Sir
Reginald.

Miller, Mr. C. C.

Mody, The Honourable Sir Homi.

Muazzam Sahib  Bahadur, Mr.
Muhammad.

Mudaliar, The Honourable Diwan
Bahadur Sir A. Ramaswami.

Pillay, Mr. T. 8. 8.

Raisman, The Honouyable 8ir Jeramy.

Raper, Mr. J. H. F. ’

Richardson, Sir Heury.

Sarker, The Honoursble Mr. N, R.

Scott, Mr. J. Ramsay. ‘

Spence, Sir George.

Sultan Ahmed, The Honourable Sir.

Thakur Singh, Captain,
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“‘Priority'’ and Public Supply of Wagons.

Mr. K. 0, Neogy: Sir, I move:
“That the demand under the nead ‘Railway Board' be mdneed by Rs, 100."

The question that I seek to raise in this motion relates to the operstmn
of the scheme under which certain priorities are given to the supply of
wagons for the movement of coul. A general grievance hag been voiced
wore than once in this House in regard to the difficulties that have been
caused to the trade and the consuming public generally due to wagon shoct-
age.

Now, 8ir, in the present instance 1 desire to confine myself to the
question of wagon supply for the coal trade. The importance of the coal
trade in terms of total freight ton miles wus stressed by the Chief Comuis-
gioner, Railways while presenting the Railway Budget in the other House.
The Chief Commissioner stated thus:

“The movement of coal has accounted for abvut 40 per cent of the total freight
ton miles in the past year." _

So, I should like to remind the House of the importance of this question,
although it relates only to one commodity. Later on the Chief Commis-
sioner limited his remarks to coa] from the Bengal and Bihar fields. He
gave certain statistics from which it appears that during the twelve months
up to the end of December, 1941, 1,075,000 wagons of coal were hauled,
which would give us an average of about 3,000 wagons & day. In regard to
the allotment of these wagons, there is a normal system of priority in
existence for the lust several years for the benefit of coal needed for ship-
ment, for consumption in the locomotives, government requirements, steel
compnanies und public utility concerns such as waterworks, electricity supply,
ete. This priorityv system was brought into operation as a result of an
agreement with the trade, and we huve no complaint in regard to the work-
ing of the scheme in so far as this priority is concerned. Now, Sir, this
normal priority, if I may call it by that term, takes up about 654 per cent,
or nearly two-thirds of the wagons loaded. This we get from the speech
of the Chief Commissioner himself. Therefore we are concerned with the
remaining one-third of the wagons that are available for the movement of
coal in the Bengal and Bihar fields. These wagons, the number bheing
871,000, would be available for what is called the public supply, publie
supply representing the supply not represented by what I call the normul
priority supply. Thie figure gives us about an average figure of one thousand
wagons & day. In the months of November and December, out of this
number of wagons, as many as 6,900 were allowed for special priority, that
was brought into operation, cnlled war priority, apart from the normal prio-
rity to which I referred. Now, this works out to an average of 110 wagons
per day so far as these two months are concerned—November and Decewnber
last. These wagons were allotted for meeting what can be called the
war priority orders, to different factories. And, when we take off this
figure from the total available for the public supply, the public supply
would be left with about 890 or so wagons per day. I may pause here for
a moment and say that up to the end of December, these allotments were
made in consultation with 8 Committee called the Coal Wagons Committes
on which the cosl trade as well as the Railways were adequately represented.
This body has got the Chief Mining Engineer of the Railway Board ns its
Chairman. Bo fat as the working of the scheme down to the end of Decam-
ber is concerned, I have nothing very much to say by way of complaint.
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Now, when we come to January, the first part of January was worked
under the normal system. In the middle of January, the two General
Managers, namely, of the East Indian Railway and the Bengal Nagpur
Railway, issued & joint circular stopping all public supplies on five days
in the week and earmarking Wednesday and Sunday for public supplies,
but it being understood that war priority supplies would also be allowed
on Wednesdays and Sundays in addition to public supplies. Now, Sir,
this was done without any previous reference to the Committee to which
1 have referred, namely, the Coal Wagons Supply Committee, and it led to
& very curious result. The intention, -1 take it, wus to secure adequate
sapply of wagons for the very urgent needs of the Bupply Department.
But, I have been supplied with certain figures which go to show that the
immediate result was astonishing. The scheme came into operation on
the 19th January—of course, here 1 speak subject to correction, and I
request my Honouruble friend to institute an enquiry as regurds the
accuracy of the figures—on that very day, there were 2,000 wagons stand-
ing idle at the various conl vards between the two railways. If 1 may
give the figures separately, 705 wagons were left idle on the East Indian
Railway and as many as 1,483 on the Bengal Nagpur section. When vou
come to the next day, 20th Junuary, the total is 1,159 wagons. But
remember this was alio the day on which ‘‘public’’ supply was entitled
to certain wagons. But between the two Ruilwuys the average left in the
coal yards was us many as 1,159 wagons. On the 21st January, the total
number of wagons thus standing idle was 1,500; on the 22nd Jannary
the number was 1,000; on the 23rd January the number was 900, between
the two railways. Now, Sir, it does not seem to me from these figu-es
that there was any urgency for the earmarking of these wagons for apecial
priority orders on these two rai'ways, depriving the public supply of its
just dues. T understand the Chief Mining ]%ngineer. Railway Board,
exercises certain powers under the Defence of India Rules for the purpose
of allotting war priority wagons. I speak again subject to correction. The
genaral jmpression is that there iz a great deal of laxitv in regard to the
administration of this matter. Trade has heen clamouring becsuse it
cannot get the wagons it mneeds and the action taken by the Railway
authorities is sought to be justified on the ground of the urgencv of the
war neede. DBut if the figures I have given the House are at all correct.
I think the case needs a very thorough examination at the hands of mv
Honourable friends, Mr. Iiaper as well as the Honourable Member in
charge of Railways. I understand that since comp'aints were made ahout
this extruordinary state of affairs, steps were taken to reduce the numher
of idle wagons with the result that now there is hardly any waeon avail-
able for public supply at all. The complaint had this amazing result.
While we had between 2,000 and 900 wagons per dav left idle on these
various dates that I have mentioned. the result of the complaint was that
very little was left for public supply.

An Honourable Member: Where were these wagons taken?

Mr. K. 0. Neogy: They were utilised somewhera, But the point is
that the special priority sanctions were given on & verv liberal scale.
The result is that several industries, not excluding very imvortant con-
cerns. are suffering from an acute shortage of coal.all over the country.
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There were complaints from places in Bombay and there have been eom-
plaints from other places as well. And we know it to our cost.—the
consumers of domestic fuel,—that the supply of coke has gone down very
much and the price also has a tendency to rise considerably higher than
before. 1 understand, Sir, that the Chief Mining Engitieer has made a
further sub-classification of the priority sanctions, thus, virtually re-
introducing 8 system which was called a special indent system several
yeurs ugo, just perhaps at the close of the last war, and which was
condemned by the Noyece Committee. In my speech on the Railway
Budget. I briefly referred to the coinplaint that was voiced in regard to
this matter by the coal trade . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has two minutes more.

Mr. K. 0. Neogy: T will not take long, Sir. I understand that the
telegrams that have been received by me on this subject were  addressed
to the authorities of the Raiiway Board. I very much hope that the
authorities of the Railway Bourd will bring about a better understanding
and hetter co-operation between the Coal Wagon Supply Committee and
the railways. And if for any particular reason it is not possible to have
all these questions of sanction discussed beforehand by the Committee, I
suggest that even a post-mortem examination of the sanctions should be
allowed to be made by this Committee, so that they may understand the
real position and their grievances may be removed by any representation
that they may make on the basis of the information which they may get
in the Committee.

Now, Sir, there is just one point which I should like to refer to in this
connection. We have seen some posters, some of them of a rather
comical character, advising evervbody concerned to keep the wagons
moving. I remeniber to have seen one cartom in which a gentleman
who was in a very great hurrv and of & dishevelled appearance (his
appearance being not very dissimilar to that of some of the Honourable
Members sitting on the Treasury Benches) with his umbrella blown off,
just indicating that he was in a very great hurrv because he had to move
a wagon. I wish the Railway Department itself were to set an example
in regard to the movement of wagons, because in reply to a question
which 1 asked yesterday my Honourable friend, the Member in charge,
gave me certain figures from which I find that, taking into account the
difference in the cost price of coal raised from the State-owned co'lieries and
the price at which coal is available from the market, as well as the freight
that has got to be paid in regard to both these kinds of coal. There is a
distinct advantage of about Rs. 1/2 in favour of private coal if that were
to be supplied to the Eastern Bengal Railway. But what we find is that
75,000 tons of coal are expected to be supplied next vear to the Rasters
Bengal Railway from the State-owned collieries, representing not merely
a difference of Rs. 1-2-0 in favour of private coal but also & difference,
as regards distance of 60 miles, against Railway collieries.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member's time is up.

Mr. X. 0. Neogy: Here is a case whic!i shows that so far as they
themselves are concerned, the Railway authorities are not very much
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worrie:d about distances or the haulage of the wagons, because i.il this parti-
cular instunce they much rather allow the wagons to travel 60 ext:a iniles

than allow the cosl to be purchased from the market even at a lower cost
of Be. 1-2-0 per ton. 8ir, I move.

lt;. President (The Honourable Sir Abdur Rahim): Cut motion
moved :

“That- the demand under the head ‘Railway Board' be reduced by Rs. 100."

. Mr. J. H. ¥, Raper: Sir, my Honourable friend, Mr, Nébgy. has raised
aiatter which 1s obviously of very great importuncze,—the supply of coal
apd the difficultics now attendant to it. He las referred to the priority
system that was working satisfactordy until towards the end of last year;
that was a systew introduced, as he says, by agreement with the coal trade;
and the system was worked by a Committee,—the Coal Wagon Supply
Comnmiitee,—who had two functions only. Their function was, firstly,
in deciding what should be the basis of an ind'vidual colliery, that is to say,
how rany wagons would be supplied to that colliery ax a maximum; and
secondly, to adinit to the priority lists concerns which they felt had a right
to be udmitted to such l'sts. Those lists were certain lists connected with
public utility and were not lists in which ordinary public coal would be
included. He reterred to the deterioration of the position in November
and December.  Actually we had discerned it earlier than that and were
very nnxious becausc n certain number of firns engaged on war produc-
tion were not receiving the coal in sufficient quuntities. The matter was,
therefore, very earefully considered in consultation with the Supply De-
partiient, and it was decided as a temporary measure that a war priority
list snould be introduced, admission to which would be on the recom-
mendaiion of the Supply Depurtment. 1t was recognised at that time
that it was in the interest of the public users of coal that that list should
be kent us low as possible, und every effort wos made to keep it as low as
possible. The list was operated by the Chief Mining Engineer and checks
were made by the Transport Advisory Officer in Calcutta,—an officer of
the Railway Bourd,—to see that stocks on hand, etc., were correctly
given, no that there would be no excessive supply of coal on that list.
According to that list it wus further arranged that only when the stocks
on hand of en individunl concern enguged appreciably on war work fell
below 20 days, u priority supply would be given. This list has gradually
grown. It remained n fairly short list up to about half way through
January, and then occurred, ns Mr. Neogv has stated, a very great change
in the position. The operation of any priority list at that time depended
entirely upon collieries making a request for an allotment of wagons on
priority, and in the middle of January the demands for wagons made by
collieries on priority dropped very greatly and it was at once appreciated
that unless some steps were taken to increase the quantity of coal des-
patched on priority, many firms, including the Railways, would go short.
The Railways in fact did go short and I think the House will be aware that
there huve been advertisements in papers that certain train services have
had fo be curtailed on account of the shortage of coal.

As I say, this priority list depended upon collieries themselves applying
for wagons for priority and they failed to do so. The reason, we believe, is
that there was a labour shortage. During January statistics show .that the
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labour working in the collieries dces drop. The labour goes to the fields
for work This year the exodus was in greater proportion and lasted
longer und we believe it to be a fact shat there was insufficient labour left
in the collieries to supply conl in full even for priority. Mr. Neogy has
referred to a number of wugons being left in the coal field standing idle.
Thuat aguin is quite true. Wagons are not supplied unless they are asked
for and on this occasion they were not usked for by the collieries. This
position continued for some duys and, before that and since, we have been
endeuvouring to supply us many wagons ns we could for coal. If you had
a hintus where wagons are not asked for and coal is not loaded, obviously
stocks everywhere are likely to drop and we have found il quite impossible
to build up those stoeks. There is a limit to the number of wagons that
can he londed daily with coal in the colleries on the East Indian and on
the Bengal Nagpur Railwayvs, We are not actually supplying wagons right
up to that liniit becnuse we have not been uble to owing to very heavy
traftic of an essentinl character.

Mr. Neogy then referred to the action taken by these two Railways to
stop vublic coal on five days of n week and supply it only on two. Well,
this actually is only a return to the arrangements that were in force earlier
in this finuneial yeur. In October, for exunmple, i was arranged that the
Loco ¢cul would not be despatched on two days in a week so as to increase
public loading. At that time there were very few w agons available for
public coal and our tuking for Railways coal for five days in a week only
increused the ullotment on the other two days. Certain collieries preferred
to have public allotinents on one or two duys in 8 week because it enables
all collieries then to get u share of them. But owing, unfortunately, to the
period when coal wus not being despatched, stocks huve, as | have said,
deteriorated and many of the industries engnged on war work are now
demundiug coul on priority because their stocks have dropped and so the
nuiber of wagons required duily for industries engaged on war work is
extrewely high, This is not due Lo the shortage of wagons entirvely. 1f we
could supply more wugous. of course the position would be improved. We
are tryving to do so und quite recently steps huve been taken which we hope
will improve the coal loading position.

Mr. Meogy likewise referred to the Chief Mining Engineer making a
further rsub-classification and that the position is really getting back to the
position in 1927 when there wus a Coanl Transportation Officer. He is not
quite correct. What the Chief Mining Engineer is doing is trying to arrange
to supply coal for the most important of the firms on the priority lists. I
have said there are not sufficient wagons for them all and, therefore, it is
necessary to determine which of those firms should get it first, i.e., those
with lowest stocks. 8o it is really only a rearrangement of the priority
lists within themselves that he is arranging. That, T think, is a correct
function of his. He is doing it in eonsultation not only with the Railways
but with, I understand, the Coal Trade Associations and also with the
officials such as the Director General of Munitions Production who is very
naturnlly greatly interested in maintaining the supply of coal to his
factories.

Lastly, Mr. Neogy referred to the supply of coal for the Eastern
Bengal Railway from our own collieries. The reason for this lies in the
fact that supplies of- empties come from differeat directions and if, for
example, all the empty wagons that are released in Caleutta are worked
back to the coal fields and are all utilised and yet they ares not sufficient
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to include supply of coal to the Eastern Bengul Railway from such col-
lieries, it naturally follows that it would be a correct procedure to utilize
the returning wagons from the North which are passing the Railway
collieries and require to go on to the East. That in fuct is the reason, why
we have utilized or we are utilizing coal from our own collieries. It
depends entirely upon the direction from which you draw your supply of
wagons.

Now that I have given this explanation, Sir, I would ask that the
Honou uble the Mover would consider withdrawing his cut motion,

. K. 0. Neogy: Sir, I expressed the hope that it would be possible
for the authorities of the Railway Board to have all these matters examin-

ed by the Wagon Supply Committee. I have not got uny reply on that
point.

The Honourable 8ir Andrew Olow: I think that would tuke that Com-
mittee considerably beyond its function. These matters have been done
with the cognizance of the Railway Board. 1 think Mr. Raper has given
a reasonable explunation of facts which Mr. Neogy set out and which un-
doubtedly are at first sight perplexing.

Dr. P. N. Banerjea: Sir, T have listened with great attention to thg
1px reply which has been given by the Honourable Mr. Raper. But
o does he mean to say that the Indian colliery owners have no
grievances at all with regard to wogon supply, and has he not received
representations from the Indian Mining Federntion which represents thy
Indian colliery owhers? A copy of the tclegram which was sent to the
Railwsy Board was sent to me and for the information of the member of
this House. I wish to read it out. This telegram runs thus:

““Federation draws Board's immediate attention to serious coal wagon position.
Public supply practically nil even Sundays Wednesdays duo to the heawy allotment
priority wagon everyday. Large number of collieries will consequently close down
creating untavourablu labour conditions resulting in considerable curtailment of coal
output which is most undesirable in present war conditions. Federation strongly
urges Board to place weekly sanctioned war priority list before Coal Wagon Suapply
Committee for information. Federation apprehends war priorities being issusd too
frecly which could be sufficiently reduced.’

In view of the present difficulties and the apprehension with regard to
the future difficulties, I would request the Honourable Communications
Meniber to give his best attention to this question and to remove the
hardships which are being felt not only by the coal industry but by all
industries which depend upon coul supply for their fuel and also the
private consumers of coul.

Mr. J. H. T. Raper: What is the dute of that telegramn, may I ask?
Dr. P. N. Banerjea: It is the 17th February.

Mr. J. H. F. Raper: I had said that we had taken steps which we hope

:lvil_l improve the position: those steps were tuken subsequently to that
ate.

Mr. K. 0. Neogy: Do I take it that the Government are rot in a posi-
tion to allow the coal trade even to have an informal discussion which
might: clear up some of their doubts in this matter?

'
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The Honourable Sir Andrew Olow: I do not think there should be any
difficulty about that. The Railway Board, as the Honourable Member is
aware, have periodical discussions with the three coal producing associa-
tions ou all matters affecting the coal trade. Sir Henry Richardson could
undoubtedly enlarge on this if we could induce him to rise in his seat.

Mr. K. C. Neogy: Not with regard to this particular matter.

8ir Henry Richardson (Nominated Non-Official): 8ir, in response to
the Railway Member’s invitation to me to rise in my seat, I have been
thinkmg. since other gentlemen have spoken, that I might take this oppor-
tunity of clearing up some misunderstanding that evidently has arisen
regarding a remark I made in my speech the other day and which is allied
to this very subject of wagon shortage and wagon allotment. I-do not
know how it is, but it is a fact that in certain cases it has come to our
notice that offers of coal have been made with guaranteed delivery and
the coal is bemy scld nnder these circumstances at a very high price. T
admit that th-re is very great difficulty in wagon allotment on the part of
the railways, and I know that industries who nre engaged in war supplies
must receive priority, but how is it that this happens? T referred the
other dav to the use of palm oil, and I was very sorry to see that my
friends n the press even did not understand what palm oil I was referring
to—ther have literally taken me as menning that palm oil was a thing T
be used by the railways! The Honourable Member and the House knew
perfectlv well what I meant—-if they want me to say so bluntly, it was

bribery . . . . ..
The Honourable Sir Homi Mody (Supply Member): Palm oil is an oil
for etching palms!

Sir Henry Richardson: The Honourable Member in his reply to me said
that it was hardly likely that those people who were accepting bribes would
come forward and give the necessary information. I rather feel that that
presupp@ses that all the people in the Railway Board and the rnilways
from the Honourable Member downwards were in the habit of doing this
thing. T should hate to think that—in fact T do not believe it; and of
course my intentioin was, in drawing this particular habit and this very bad
practice to the notice of the Honourable Member, to induce him to try
and investizate it from his angle. T sav that it should not be necessary
for him to sav to us ‘“‘You tell us who does this’’. He has got means in
his own hands of finding out, as we do in our own offices and businesses,
who is responsible for this, Tt can be done and it is a practice. T think,
that does require very serious looking into.  The illustration T have quoted
of people who are able to quote for coal supplies with guaranteed delivery,
in my opinion, proves that this thing is happening, and it uffects my
Honourabhle friends’ supplies here ijust as much as it affects his supplies on
account of defence and the war effort. I say that this is a matter which
should be looked into.

1In regard to the Honourable Member's remark that questions were dis-
cussed between the various coal associations and the Government, that is
so. and I admit it and it is a very useful discussion and we are very grate-
ful for it: but thess are abnormal times, and I think that anything that
comes up in regard to wagon shortage should not wait for ‘a formal dis-
cussion such as this, but should have immediate investigation;. and even
if it is post-mortem examination ‘afier the event, I surely think that it
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would do some good if it was examined in the manner advocated by my
friend and would lead possibly afterwards to a rectification of these mtst&kes
and make for better working, which we all want to do.

The Honourable Sir Andrew.Olow: Sir, we have had a disquisition on
palm oil which has not, I am sure, much relevance in this conneetion. 1
do not accept the Honournble Member's dictum that the fact that peopie
ean supply public coal with a guarantee is at all proof that it is being
uchieved through corruption, We have been going on supplying wagons
for public coal and obviously certain persons ought to be in a position to be
virtually certain about deliverv. T would not accuse everv colllery owner
who advertises in that fashion of corruption . . . . .

Sir Henry Richardson: Not the colliery owners.  Coal denlers.

The Honourable 8ir Andrew Olow: Or the coal dealers or even the
contracting firms,

But T would say as regards the general suggestion that things can be
done on the railway by corruption, quite honestly that it is not possible,
unless one is given facts to go upon, to prove corruption.  There are only
two parties. to this kind of tramsaction and if they both keep the facts to
themselves, as thev have every inducement to do, we cannot get at them,
Unless one of them is prepared to give out either that he has given a
bribe or that a bribe has been demanded from him, which is a great deal
easier, it is not possible for the Railway administration simply to say to a
man : ‘‘Now, T suspeet corruption and you will have to prove that vou are
not guilty”. And =0 1 would agk for the co-operation of denlers and of
every one concerned in producing even circumstantinl evidence of the

fact . . ...

Dr. P. N. Banerjea: Provided von ngree to order an investigatidn.

The Honourable Sir Andrew Clcw: 1 am quite prepared to agree if con-
crete fucts are placed before me : 1 think every General Manager would do
that at once if concrete allegntions are made. But we constuntly ask for
them, and we very seldom get thewn.

Then Professor Banerjea, and, T think Mr. Neogv, made the same sug-
gestion that if a list of war priorities could be made and placed hefore the
Coal Wagons Supply Committee for information, it would help mattlers.
T will eertainly consider that in consultation with my Honourable Colleague
the SBupply Member. 1f there are any further questions on which Honour-
able Members feel further discussion would be useful and would bring them
up, the Railway Board would be very glad to discuss the matter and
examine anv further points. T hope that will satisfv the Honourable
Member who has moved this cut motion.

M. President (The Honourable Sir Abdur Rahim) : The question is :
“That the demand under the head ‘Railway Board’ be reduced by Rs. 1
The motion wes negatived.

Mr. President (The Honourable Sir Abdur Rahim) : I do not think thers
is time now for discussing any other motion. -
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Mr, Jamnadas M. Mehta: Sir, our Party has one more.

. Mr. President (The Honourable Sir Abdur".lhhim): The Honourable
Member has got only four minutes.

Mr, Jamnadas M. Mehta: But I shall move the motion within four
minutes.

Mr. Fresident (The Honourable Sir Abdur Rahim) : That can serve no
purpose.

Mr, Jamnadas M. Mehta: Sir, I beg to move . . . . .

Mr. President (The Honourable Sir Abdur Rahim): T cannot allow the
Honourable Member to move any other cut motion now, because there can
be no division or discussion on it.

Mr. Jamnadas M. Mehta: But that takes away the time of my Party.

The Honourable Mr. M. 8. Aney (Member for Tndians Overseas) : He
may ventilate the grievances . . . . .

Mr. President (The Honourable Sir Abdur Rahim): The grievance is
there in print on the paper.

Mr. Jamnadas M. Mehta: The whole of this Assembly itself isn a
grievance on paper. There is nothing in that point of argument.

Mr. President (The Honourable Sir Abhdur Rahim) : T cannot allow this
motion to be mnved, beecause it eannat be discussed.

Mr. Jamnadas M. Mehta: Sometimes things are done in a minnte.

Mr. Pregident (The Honourable Sir Abdur Rahim) : Order, order. The
Assembly is ndjourned till 2-30 p.M.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past- Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta), in the Chuair.

Transport Needs of the Country and Raillway Administration.

Lieut.-Oolone] Sir Henry Gidney (Nominated Non.Officiai): T beg to
move :

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100,

Sir, the position which fnces the country today in the matter of trans-
port facilities appears to be very serious indeed. Within a year of the
declaration of the war, and even when war was thousands of miles away,
the transport problem in India became very acute, although our work
in India was then confined only to the transport of supplies to the varions
munitions factories, transport of munitions so manufactured to the sea
ports and the transport of troops in one direction. T should imagine that
a Railway administration, which has Lbeen in existence for nearly a century,
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would be elastic enough to meet this demand without detriment to the
ordinary needs of the country. The absence of even this degree of olasti-
city in the capacity of our Railway system is & matter of great regret
and graver concern. Obviously those responsible for Railway administra-
tion have never appreciated this need. During the period of depression
when the Railway Board suffered from a complete absence of forethoughs,
in their anxiety to maintain the top-heavy administration on the one hand,
and on the other, to balance the budget, the Government ruthlessly reduced
the orders for the replacement of locomotives, wagons, etc., and even after
the period of depression was over, no attempt was made to remedy the
position. Buch surpluses as were obtained in subsequent years*were only
devoted to the liquidation of previous withdrawals from the Depreciation
Fund and to show the capucity of railways to contribute to the general
revenues. From 1986-87 onwards Indian Railways as a whole were in a
position to earn a profit. T do not know how far the Government untici-
pated the need of, and provided for, the elasticity in the capacity of Indian
Railways to meet any emergencies in the traffic problem. As a *natter
of fact, a very large number of the available wagons in the various railways
have been commandeered, leaving a small percentage for the use of indivi-
dual railways to meet the needs of the public. ‘‘Keep wagons moving'’,
gay railway advertisements, but I would ask, where are the wagons? The
deficiency in wagons was felt as early as the beginning of 1941 to the
extent of affecting even such necessary commodities as coal and food stuffs.
I am not a business man myself and so I cannot speak from personal
experience of the difficulties in this direction, but T have had sutficient
information in this regard from businessmen to realise the reriousness of
the position. Even when the emergency had not directly affected India.
that is, prior to the decluration of war by Japan, the posifion was grave
enough. There are no doubt workshops in this country which build wagons,
but many of the important spares have still to come from abroad and 1 do
not know the number of wagons which the railways have been uble to
build in order to meet the present emergency.

The gravest aspect of this matter, however, is the perilous position
which faces us in the matter of the supply of locoinotives for wnish we
have even todcy to depend vu countries abroad. The Bombay, Baroda
and Central India Ruilway worksheps, I believe, are building 100 locomo-
tives for abroad and not for India. I would like to ask if this is true. The old
engines and such of the few new ones which, perhaps, the Honourable
Member has been able to secure since the declaration of the war are being
put to such intensive use that they will require constant attention by the
sheds and depreciation will necessarily be at a more rapid rate than in
normal times. I would, therefore, beg of the Honourable the Railway
Member, even at this stage, to allocate u substantial portion of his surplus
for the purpose of erecting a factory for the manufacture of locomotives
and other spares for wagons i this country, even as America has been
able' to provide for China. Look at what Australia has done in this
direction since 1985? Why should India be the only nation left out and
whyt;hould there be this complete absence of major industrial develop-
men

The passenger traffic is another grave problem and it will become graver

and graver as time goes on, and yet, we still witness Members of the Execu-
tive Coutcil, Railway Board, and Railway Officials unfailingly using 'their
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saloons for all their journeys. This must be stopped. Indeed, I would
go so far as to say that special ssloons for even Heads of Departments
ought to be done away with, at least during the period of emergency. I
had occasion once to suggest what I would call a ‘‘picking up system”’;
e.g., one saloon to pick up Agents of the three railways which have their
termini in Calcutfa, one saloon for the Agents of the two Railways which
terminate at Madras, one saloon for the Agents of the two Railways in
Bombay, and so on. In this way a considerable amount of economy can
be secured. Sir, something has to be done and done early, especially today
when sections of the vast population of the countrv may have to be
evacuated from danger zones to avoid congestion, impeding the free move-
ment of troops and mechanised units.

I shall now deal with increase in staff. Side by side with the question
of the provision of locomotives, wagons and carriages, there is also the
need for the increase in the staff which was ruthlessly cut down during
the period of depression. I was glad to hear the Honourable Member say
that he has already issued orders for the engagement of additional staff.
Obviously, he had been aware of the position, and despite what he said
against the practice of bringing cases to his notice, the practice seems to
have had some effect of opening his eyes to the need for the increuse of
staff. The surprise he has sprung on us that he has already issued orders
three weeks before the presentation of the Railway Budget is a pleasant
one indeed.

The Honourable Sir Andrew Clow: I do not want to take credit where
credit is not due. May I say that that was due to the Railway Board ?

Lieut.-Oolonel 8ir Henry Gidney: I understcod you were the head of
the Railway Board, i.c., controlled it.

The Honourable Sir Andrew Clow: No, not even a Member of it.

Lieut.-Oolonel Sir Henry Gidney: So the Member is only a controlling
Member but not a Member of the Railway Board. He is like the army
officer who is not a soldier but is an officer. Anyhow, I do hope that these
and other orders he may issue for the amelioration of the lot of those
dumb subordinates will be acted upon by the various Railways. I say this
advisedly, for he may issue orders, the General Manager may also com-
municate these orders to the Heads of his Departments and they issue
orders to these Divisional Superintendents and they in their turn, to their
junior officers and so on to the Senior Subordinate. This devolution of
power is satisfactory as far as it gnes. = But what machinerv has the
Honourable Member provided to ensure that those original orders of his
are being given full effect? The junior officials generally take them gg a
matter of routine—as efforts on the part of the Honourable Member to
satisfy the clamour of M.L.As. Sir. subject to this provision being made,
T am glad to learn of the anticipatory action taken in this regard by the
Honourable Member, even at this stage. I think it was Sir John Simon
who said, .

“Tt is not sufficient to issne orders. It is more commensurate with good Govern-
ment to see these orders carried out.” :

Next comes the question of the conditions under which the men have
to work, and which have an equally important bearing on the transport
problem. With the utmest desire to co-operate with the administration,
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if the conditions of service are beyond human endurance, particularly in
the ease of the running staff, it would inevitably result in disastrous conse-

quences. I shall briefly refer to some of them which 1 feel need the
Honourable Member's early attention.

I have already supplied to the Member of the Railway Board, Mr. Raper,
a statement showing the detailed working hours of a certain driver, which
I hope he will study carefully.

In the course of my speech during the general discussion of the Railway
Budget, I promised to bring to the notice of the Honourable Member
certain concrete cases in respect of ‘‘under-rest’’. Before I do so, I want
the Honourable Member to assure me and to give an undertaking that that
assurance would be carried into effect and will not be violated even in an
indirect manner by any junior or senior Railway official, i.e., that the
employee concerned, i.e., who gave me this information will not be victi-
mised. That is the constant fear of subordinates to expose anything.
However much we may gain by exposures here, the employee is victimised
as a rexult and the remedy is at times worse than the disease, T ask for a
definite assurance from the Honourable Member when he rigses to speak.

I believe it was in 1931 that the Ruilway Servants’ hours of employ-
ment rules were framed, but it was then decided to exclude the running
stuff from the operation of those rules. This must have been due to the
fact that the Railways have always lacked the necessary leave reserve of
running staff and they, therefore, were compelled to reserve for themselves
the richt to impose long hours of duty, wholly out of proportion to the
prescribed hours of employment.

Now, if there is one section of employees whn deserve greater consi-
deration in the matter of rest than others, it is the running staff and more
particularly the man on the foot-plate. On his alertness, on his health,
on his unabating watchfulness depends the lives of the hundreds of passen.
gers who travel in the trains and, yet, the Railway Board specifically
excluded these men alone from the operation of the 60 hour weck.

I am aware of the fact thut even then Col. Wagstaff was good enough
to draw up a memornndum in regard to the running staff wherein he
advocated that the Railway Administrations should so regulate the employ-
ment of running staff that they could enjoy in a calendar month four
periods of rest of not less than 24 consecutive hours each for five periods
of rest of not leas than 20 to 22 hours each. 1 have before me a ‘“‘work
and rest’’ statement of & Driver of a Railway prepared for a period of ten
weeks. He was on duty during these ten weeks for 791 hours or 79
hours every week. I have purposely tnken first one or two weeks of rush
work during the emergency. Tf I were so inclined T might have given the
House the typical case of a driver who was actually on duty for 101 hows
in seven days, that is, an average of 14} hours a day.

The other day I referred to a rule which empowered the Railwayr to
demand 18 hours duty from the running staff. For the information of the
Honourable Member I now quote from an official letter from a General
Manager. He says ‘It is, no doubt, provided in the rules that Guards and
Drivers may claim rest en route, but only after J6 hours cortinuous duty
with a train, a statement, which tbe Honourable Member himself has
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since vonfirmed. I may add here there is no qualifying remarks that this.
would be insisted on only when there is a breakdown or only in an
emergency. The only point it is intended to convey by this provision is:
that the man cannot claim rest until he has worked 16 hours conlinuously.
In any case, this means that unless a Driver has been on duty .for 16 heurs
continuously he may not claim rest, even if he feels the need for such:
rest. The inhumanity of this need is only to be mentioned to be realised.

Mr. Deputy President (Mr. Akbil Chandra Datta): The Honourable
Member has only two minutes more. '

Lieut.-Oolone] Sir Henry Gidney: In the case I have just quoted, out
of the 70 days, the Driver had to work for over 14 hours continuously om
26 occasions and for over 16 hours up to a maximum of 21 hours 53 minutes
continuously on ten occasions. I hope it is not suggested that on ten
days in ten weeks there were breakdowns. And this statement refers only
to one Driver. .I would, therefore, assure the Honourable Member that
the position is not as he believes it to be. :

Now, 1 suppose if the Driver has a break of even an hour between:
two shifts this provisional clause will not come into operation. .- I would.
again like to give a case in point., On a certain run on the North-Western.
Railway a passenger Driver is called to duty at 18:55 hours. He takes a
train to its destination by 2-55, that is, .in eight hours (scheduled time)..
The actual time taken might be anything up to ten hours. He is required:
to take another train at 8-25, that is, after 80 minutes and he comes. back:
to the home station at 11-80 on the next day, agmin not allowing for. delsys.
en route. The ruling regurding 16 hours continuous duty would not striotly
be applicable to this man, because, there has been a break of half an howur..
In the phraseology of the Divisional: Officers ‘the rules permit his being.
booked out’. That is the only thing that seems to matter to: the officials.

I know of a case where disciplinary action was taken against a driver:
merely because he eclaimed rest out of sheer exhaustion and also because:
he was not at home and ready for duty whén he was ‘‘off ‘duty’’.

The Honourable Membér will tell me that there is provisiop to the:
effect that a Driver is entitled to eight hours rest at out stations and 12.
hours rest at home stations, This rule, I may say, is honoured more in
the breach than in its observance. But even this rule does not say after
how many hours of duty he is entitled to this rest. In the interests of the
men affected, I ask, has the Railway Board' ever examined the ‘work and
rest statement of drivers to see whether this provision is fully observed?
On the other hand, as I pointed out, over ten weeks s -drifer has had to
work on an average for 80 hours per week and sometimes more out of a
total of 7x 24—or 168 hours in the week (days and nights).

The Divisional staff, it would appear, take the line of least resistance
in the matter of arranging bookings and rather than take the trouble of
recasting the booking arrangements, when there is sudden need to change:
bookings, they take advantage of the permissive clause in the rules and
book a driver, who is off duty, while drivers who have had longer hours.
of rest are available at the station, merely. because they had already been
booked for other later trains and the Divisional Staff do not wish to under-
tnke the extra work involved ‘in recesting the booking arrangements. Here:

o
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is the absence of human touch which 1 propose to deal with in' another
motion if time permits. :

Mr. Deputy President (Mr. Akhil Chandra Datta): Cut motion moved:
*‘That the demand under the head ‘Railway Board’ be reduced by Re. 100."

Rao Sahib N. Sivaraj (Nominated Non-Official).:. In seconding the
motion which has been so ably moved by Lieut.-Colonel Sir Henry Gidney,
I desire to draw the attention of the Honourable the Railway Member 1o
only two points. One relates to the welfare and interests of the commu-
nity to which I belong and whom 1 have the honour to represent in this
House and the other generally relates to all the communities in our country.
Sir, on the first point, I am interested in seeing that the members of my
cominunity get their due representation, if not over-representation, like
the other communities, in the various Departments of Railway Administra-
tion. In a letter which I have written to the Honourable Sir Andrew
Clow, 1 have drawn his attention to the fact, that in spite of the difficulties
Wwe experience in getting what they call a suitable candidate for their
service, -in -spite of that fact, when two candidates offered themselves for
service in my part of the country and, particularly, in the South Indian
Railway, both those candidates were rejected on some ground or other.
We do not even mind the rejection but the grounds of rejection are so
slender end, in one case, it is even malicious. A candidate was selected
by the Staff Selection Board and he was rejected by the Railway Medical
Officer on the ground that he was somehow unsuited to the railway service.
It may be that we cannot get round medical opinion but then I turned
round and asked the Railway Administration whether they have not made
a provision for a higher medical tribunal, if T may use the expression,
just as they have got the Medical Board in order to test the decision of u
particular Medical Officer. In the other case, the reply given is insulting
to the mambers of my community and also to people like me, who are
members of the Legislatures. The candidate was asked whether he could
not bring testimonials from persons other than those belonging to the
depressed classes. Well, so far as T know, members of my community
and candidates from my community cannot expect to get certificates from
members of other communities.

Some Honourable Members: Why not?

Rao Bahib N, Sivaraj: In fact, they have no access to the other com-
munities. Unfortunately, it is a fact. They have not got the opportunity
of getting into touch with members of the other communities and that is
the reason why they cannot get certificates from persons other than t-hgne
belonging to the depressed classes and yet this man was told to bring
certificates from persons belonging to other than depressed qlasses. I am
particularly referring to a man who offered his services as a railway engineer
and we have got verv few men who can be trained as engineers. But
it is not due to our fault as 1 have tried to point out to Government on
manv occasions. A similar fault, for instance, can also be alleged even
agninst the British Empire today because they were not prepared for the
attack of Hitler and others had to come to their rercue. Even today,



THE RAILWAY BUDGKT~—LIST OF DEMANDS 519

because ot their unprepuredness they are not able to ineet the peescut
situation us well as they are expected to. We are wmore or less placed in
the sowe situation. In such circumstances, even when candidates are
avuiluble 1 am very sorry to note that the Railwauy Administration does
not cure to look ufter our interests. As a matter of fact, 1 know of instances
when they could not get a Munammudan in the Madras Presilency for
the Madras railwnys and they had to import Muhammadans from Bengal
and Punjub. 1 expect .that they will do the samne with respect to iny
community. That is, however, a small matter compared to matters of
greut importance these days. .
There is the other matter to which 1 would like to draw the attention
of the Honourable the Railway Member and the Railway Board. It:is a
matter which concerns the general public. It is a matter which has
already arisen and which is bound to arise in greater dimensions in the
near future. 1 am referring to the evacuation from places which are
about to be raided or are likely to be raided. We have alteady had some
complaints about the way in which the railway servants in certain places
were expecting special treatment at the hands of these.evacuees und that
many evacuees found it difficult to get accominodation in the truins
normally. That may be so. But 1 was assured when this question was
raised in the Railway Standing Finance Committee and other places by
the Members concerned thut the (teneral Managers and Agents have been
informed to see that no such undue advantage is taken on account of this
«extraordinary rush due to the evacuation. But what I reslly want to pbint
-out to the Railway Member is that he .should teke note of this fact imme-
diately and very widely. Information should be given to the public that
no discrimination will be made in the matter of the provision of accommo-
dation at the time of evacuation. The rumour is afloat very widely in
ay part of the .cauntry that the wives and childreh &f Europearis get' the
first preference with reference to this accommodation. Without the know-
ledge of the general public, special trains are being provided for them and
these special trains start in the darker hours of the day, that is during
night time. As s mmatter of fact, I ruised this question in the Madras
Railwuy Advisory ‘Cowmitiee und 1 was told by the Agent that there was
absolutely no truth in it. So, T had to inform those who are of the
opinion that speciul facilities are ‘given for the removal of Europeans that
that was not so. And yet another thing was suggested. It was mentioned
that -soine compartinents are attached to goods trains and in those com-
partments the wives of Kuropeans and others are evacuated. 1 merely
want to draw the attention of the railway administration to the fact that
they should give wide publicity that no such discrimination is made. T
«can tell Honournble Members that in the recent evacuation which took
place in Rangoon, the members of my family suffered under similar dis-
advantagess in the matter of accommodation on board the ships. What
happened was that they had to wait for more than three weeks to get their
passage to come over to Tndia and having got their tickets they were
-waiting for accomnodation but they were not able to get it simply because
the man who was responsible for providing this nceommodation gave pre-
ference to Furopeans, Englich people and Anglo-Indians. .

The Honourable Bir Andrew Olow: To what place the Honourable
Member is referring?
o2



520 .LEGISLATIVE ASSEMBLY [26Ta FEB. 1942

Reo 8ahib N. 8ivaraj: | am referring to Burma. 1 do not want that
that state of things should be repeated in this country. That is why
I am anxious that a reputation of that sort should not be attached to our
ruilway administration in India.

Mr. Muhammad Azhar A (Lucknow and Fyzabad Divisions: Muham-
madan Rural): 8ir, I will not take much time of the House on this motion
of my friend, Bir Henry Gidney. I would only read out a little passage
from a note that I have in my hands. I recognise that there has been
considerable Indianisation in the railways. Still, what I find is that the:
key posts—and this blame I attach not only to the Railway Board but to
all services throughout the country—are still held by the Europeans and
Anglo-Indians in the Indian railways. Europeans and Anglo-Indians form
‘a microscopic part of the population and yvet they have a far higher per-
centage than even the Muslims have in regard to the superior posts.
Aecording to 1981 census there were sbout 156,000 Europeans and about
166,000 Anglo-Indians . . . . .

Leut.-Oolonel Sir Henry Gidney: On a noint of order, Sir. I do not
want to interrupt the Honourable Member but T do not think that this
matter is .included in my eut motion. The point which the Honourable
Member is raising will come under another cut motion of Indianisation
and I think that will be a more suitable opportunity for his remarks.

Mr. Deputy President (Mr. Akhil Chandra Datta): The motion refers
distinctly to the Railway Administration though with particular reference
to the Losomotive Department. T think the Honourable gentleman (Mr.
Muhammad Agzhar Ali) is perfectly in order in referring to this matter.

Mr, Mubammad Aszhar Ali: Thank vou, Sir. T am glad that vou have
come to my assistance. The percentage of the jobs held by these two
communities in proportion to their strength is simply amazing and could
be accounted for only by the present system: of administration of the
countryv. Tt is of interest to note that in the case of superior services the
Muslims, who form a fourth of the total Indian population have only 8%
per cent of the total posts in 1941 as against 948 per cent in the case of
Anglo-Indians and Domiciled Europeans. In the superior services, if we
ndd the percentage of Europeans to that of Anglo-Indians and Domiciled
Europeans, the posts held by them amount to 52'63 as against 40092 of
the total of Hindus and Muslims. 8o far as the subordinate services are
concerned the percentage of posts held by Anglo-Indians and Domiciled
Furopeans amounts to 41-70 per cent ns agninst n percentage of 8876 of
Hindus and Muslims combined together. Tf we add the percentage of
Furopeans also to that of Anglo-Tndians and Domiciled Furopeans, the
number of posts held by them amounts to 5340 as against 88:76 which is
the total of Hindus and Muslims in these services. .

The recruitment during the vear 1940-41 to superior services in_the
State-managed railways consisted of eight Buropeans and 12
Indinns.  Recruitment for superior services in the Company-
managed railways during the vear consisted of three Furopeans, two Anglo-
Indians and Domiciled Buropeans and 12 Indians. In the lower gazetted
services in the State-Managed railways, ant of 84 promotions made, 1T
went to Furopeans, nine to Anglo-Indians and Domiciled .Europegns. It

3 rpM.
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may be further noted that out of the 14 officers in,the Company-managed
railways who were promoted from the lower ranks to the superior. services,
during thé year, three were Européans and five were Anglo-Indians. There
was not a single Indian. Sir, with this state of affairs existing in the
country, the Indians are in u deplorable .condition. 1 said in the very
beginning that ' there hns been Indianisation, but' Indianisation where?
Mostly in the lower subordinate services. . These key posts are still held by
Furopeans and' Anglo-Indians.

.Dr. P, N. Banerfea: 1t is Anglo-Indianisation.

Mr. ‘Muhammad Ashar Ali: Yes, it is Anglo-Indianisation and
Buropeanisation. Under these circumstances, if we say that the Railway
Board are ot at ull tuking any interest in increasing the percentage of
Indians in the higher services, it cannot be said that we are wrong or that
our complaints are in way groundless. I should like to kmow why there
is so much disparity between the number of Indians on the one hand and
the number of Anglo-Indians and Europeans on the other. Only with this
aspeet, I confine myself 8t the present moment and as I am not keeping
well, T do not make any further remarks.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadan): Sir,
1 will confine myself only to the transport needs of the country while
dealing with this motion. My tale is neither long nor short and so I will
not take up much of the time of the House. In the course of the debate
on the motion of priority of public supply of wagons moved by my Honour-
sble friend, Mr. Neogy, 1 heard the phrase ‘*Wagon Supply Committee’.
If it is not a kind of poetic fancy and if it has got a habitation, as it has
got a name, 1 should like to know gomething about it. This is the first
time 1 came across this. It seems to me that—as 1 have learned in the
course of the debute—this is a body which can be approached only by a
body of collieries. 1 should like to know something about the composition
of the body and the functions of the body and whether we, poor agrioul-
turists, can approach this body and how to approach it. I have already
talked in the general discussion of the Railway Budget about the needs
of transport of this country. 1 should not like to sav anything more at
present, but 1 should certainly like some information on the important
point raised in the debate. I request the Honourable Member in charge
of Railways not to overlook this point on which I merely seek information.

Mr, Muhammad Nauman (Patna and Chota Nagpur cum Orisaa :
Muhammadan): Sir, I do not want to indulge in any long debate, but
I just want to support the motion which is before the House as moved
by my Honourable friend, Colonel Gidnev. The position is that recently
we have seen eénormous difficulties in the matter of transport in publid
and even in the matter of getting transport for the purpose of war. Priority
may be a very good thing, and it is certainlyv necessary for the successful
prosecution of the war. We all appreciate that, but under the plea and
under the cloak of priority, the public should not have been put to the
trouble to which they have been put to. The whole position is that as my
Honourable friend, Colonel Gidney, has said, it requires ‘human touch' on
the part of the officers running the Railway Administration.- They should
not be callous to the needs of the public.

‘Now, let me take the position of coal which is used for the purpose
of fuel all over the country and which could only bhe kept at reasonable
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price level if reusonable transport facilities were not refused. What do we
tind, the price of coal had doubled and trebled within few months and
only because transport could not be made available at the different coal
fields. 1n spite of repeated requests by the merchants and even by the
public, the administration was callous enough to give no facilities whatso-
ever to the public. I brought this question before the meeting of the
Standing Finance Committee when we recently met and we heard some-
thing by way of explanation. Of course, I did not try to criticise. the
Mewber of the Railway Board who explained those circumstances in the
meeting and neither do I want to criticise him now. Probably he said
that owing to certain administrative- reasons, he could not do any better.
What I want to suggest is that in these difficult times, you have got to
realise the difficulties of other people as well. 1 agree that we have got to
share the inconvenience, we have got to shoulder the difficuities and
troubles, but they have to be reduced to the minimum and not increased
to the maximum to which we have been brought to. From my own
experience, I can sav as a president of a few commercial organisations in
Calcutta and other places, that hundreds of cases were brought to my
notice where the members of Hides Merchants Association of Calcutta and
Cawnpore were refused wagons in timie. The merchants in Dhanbad,
Muzaffarpur, Durbhanga and other places who wanted to send their hides
and skins,—even those who were to supply to Government for tannery
purposes were not given wagons in time. Of course those small mer-
chants could not have got priority certificates because those particular
clients were not the contractors of the Government, but they had to send
their goods to a particular spot from where the contractors had to supply
to the Governmenf.  Well, Sir, this resulted in the deterioration of
wetsalted hides in many cases.

In Calcutta, | remember & few wmerchants wanted a few wagons for
Bowmbay for shifting their goods during the panicky condition of Calcutta,
but no wagons were made available. 1 myself rang up one of the highest
offivers of Railways in Calcutta and 1 wus told that no wagons were avail-
able to the public for Bombuy. I asked them whether they could give
those merchants even ten wagons after ten days, but the reply was, ‘‘no’’.
This is the sort of transport arrangement that prevails now and this is the
way in which transport is being carried on in this country. The Honourable
Member for Railways gave a certificate to his officials sometime ago that
they were doing wonderful work in the difficult days and that the different
General Managers had exerted themselves by being able to meet the
situation. But let him remember that it is the Railways who have driven
the public to this difficult position. I do not know whether the Govern-
ment of India in the Supply Department equally did not complain of
transport difficulties.

Again, speaking of passenger traffic, during the days when panic pre-
vailed in Calcutta, during the days of Tush in Calcutta—the panic started
on 16th December—thousands of people could not get accommodation in
any train at Howrah or Sealdah, Probably the position at Sealdah was
a little better than at Howrah. Thev probably were running a few speciai
duplicate trains, instead of one special train for each ordinary train.

The passenger’s affair may not come up on this particular motion but
it has to be remembered and perhaps the Honourable Member and many
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of his colleagues know the difficulties. Sir Andrew Clow may not know
very much, but I am sure his Indian colleagues know these things in
more details. What I want to impress on the House is that the different
administrations have miserably falled to meet their obligations in time
when they ought to have met with courtesy and facility. The Honourable
Member may require me to cite particular cases with dates and so on. [
huve referred to one or two occasions nnd 1 cannot give details because I
did not hold any inquiry into them as I had neither the time nor the staff
necessary for it. But I can say with certainty that in many cases the
prices of stocks in the country had to be raised suddenly beyond the markes
price because of transport facilities having been denied. One patent reply
the Honourable Member may make as it is this that he had not enough
wagons to provide and thet he had to carry on with what littls he had
at his disposal. May T ask him and the Government of India whp are
responsible for that? Are we to answer for that with all the money and
the control of the adminigtration that we have given them? Why did
vou not turn out more wagons in this countrv? Why did you not think
of thix a few vears ago and why cannot you do it even now? I am tempted
to make many other references of the failure of Government when on
this but T do not like to give them out on the floor of the House as T have
no time at mv disposal and it may be considered bevond the scope of this
motion. .
8ir, 1 support this motion and I hope that the Honouruble Member will
not only reply to it in the usual fashion but will seriously consider the
anxiety of the people and remove the difficulties in which we find ourselves.

The Honourable 8ir Andrew Olow: Sir, as this debate has ranged over
an extraordinarily wide field, I hope the House will show me a little
forbeurance if I do not deal with all the points that have been raised. I
did not expect when it started that I should have to deal with the im-
portant and difficult subject of Muslim representation or the evacuation
of the members of Mr. Sivaraj's family or others; and I must really try
to confine myself to the questions more immediately concerned with the
cut motion us it is placed on the table. If time remains with me I shall
try to deal with the others later.

8ir Henry Gidney and Mr. Nauman dealt with the wagon position,
the former in fairly moderate terms and the latter in somewhat immoderate
terms. We were accused of lack of foresight; we were asked why we did
not provide enough wagons to meet the present needs, because it is 1
fact that the capacity of the railways is not equal to the present demands.
It is not a question, as Mr. Nauman suggested, of our being in any way
callous. He said that probably, when I was giving chits to our officers,
I was not aware of the needs of the public. But if he will read my speech
he will find one or two references to the difficulties that the public are
facing and will have to face in the future. We are all very conscious of
these and we are doing our very best to meet them; but there is sunpl:sr
not enouch capacity to meet the demand. Then Mr. Nauman end Sir
Henry Gidney sav, ‘“What a terrible lack of foresight! Tf only a few
rears ago vou had provided enough wagons or enough locomotives you
would not be in the position in which you are today’'.

Now only a few vears ago, in 1987, we had an expert ‘committes out,
and we were after that pursued with quite reasonable demande from the
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House to enforee with the utmost speed the recommendations that it made
towards ecomomy. . Yeuar after year in the Railway Budget debates there
was, an insistent cry for economy in every possible direction and-the rail-
ways were pared down to a level which we now recognise to have been
unwise. But we are speaking with wisdom after the event, and it is
always easy to criticise when one knows afterwards what happened.

Mr, Muhammad Nauman: Sir, may I ask one question? Is it not
a fact that this Assembly has been pressing for the building of more
locomotives in. this country and it would not refuse the cost of machinery?

ot o .

The Honouralile Sir Andrew Olow: I will come to that later if the
Hanourable Member will be patient. This Wedgwood Committee drew
attention to the fact that there was an excess of wagons, and they also
said as regards locomotives,—and I would remind the House again that
it was in 1987,—

““The stock of locomotives is excessive and should be capable of reduction. Even
in the event of a substantial increase of traffic we consider it unlikely that for the

Ppresent, st any rate, there will'be need to face any considerable programme for the
purchase of additional locomotives.”

Lisut.-Oclonel Sir Henry @idmey: Sir, I am afraid the Honourable
Member is misinterpreting what I implied in my motion. I did not say
that the shortage of wagons was because more wagons were not made in
the past. I referred entirely to the present time. My point is this:
India cannot build more wagons today for want of adequate facilities and
has still to rely op England for certain essential parts.

The Honourable 8ir Andrew Olow: We do build wagons in India and
have been building wagons for some time. We can build locomotives in
India; we have capacity for building locomotives at this moment in Ajmer
which ‘cannot be used; and if we had a larger factory we would not be
in any better position today. The fact is, and I think we must all admit
it,—did not we all show a lack of foresigcht? How few of us three or
four years ago believed that we would be in the middle of a great war
today? If we, on this side of the House and Honourable Members on
the other side, had been able to see three or four years into the future,
I am quite sure we would have adopted different lines on many of the
problems of policy that confronted us. But I do not think it is quite
reasonable to blame us or our predecessors because we lacked that gift
of prophecy.

There was & small question asked by Mr. Deshmukh about the Coal
‘Wagon Supply Committee. As its name implies, it is concerned with coal
and has functions which were explained by Mr. Raper this morning.

Mr. Govind V. Deshmukh: Is there any way for the agriculturists to
approach them for the supply of wagons?

The Honourable Sir Andrew Olow: Agriculturists can ask for a wagon

i; the same way as anybody else; there is no special way provided for
them. '
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Sir Henry Gidney touched on the question, just in passing, of saloons,
and said that high officials in all classes, unfailingly use' their saloons for
all journeys. I can assure him that that position has changed and is
changing. We have ‘issued’ instructions to rasilways somewhat on the
lines he suggested. I am reminded that there are some Honourable
Membérs moving about in bicycles and T doubt if that enables Honourable
Members who are entitled to use saloons and other officers to curtail their
use of saloons. I think the House Will be interested to know that only a
few days ago His Excellency the Commander-in-Chief passed an order
that as regards military officers their saloons should in no circumstances
be placed on a mail train. There are, of course, times when a train is
not running to capacity. It is often of assistance rather than the reverse
to have the saloon on a train because there are very often more than one
officer travelling with personal assistants and others; and eo long as there
is spare capacity on the train I do not think there is anything to .object
to in it. But on trains which are now very often running o capacity
the use of saloons is certainly to be deprecated.

Sir Henry Gidney passed from these questions to questions affecting
the staff and I have seen since the debate began an interesting and, I
admit, quite a disturbing list which he has given me. 1t is a little per-
plexing because the number of daily hours appears to have been great;
on several occasions there is more than a 24-hour run. But if this is
at all approximately accurate it certainly shews over-work of an individual.
What 1 thought he said the other day was that there were train running
times regularly involving 16 to 21 hours, and that was what ] was dealing
with primarily and when I was citing the order of the North Western
Railway about 16 hours I felt sure that there were no such tpain .runs
on that line and that this order must, therefore, relate to cases where,
owing to exceptional circumstances, a man was kept on the footplate for
longer than the time allotted to the train run. If there are train runs
of excessive length, I will be very glad if he will bring that to our notice
so that we may look into those train runs. One case was brought to my
notice a short time ago by Mr. Navalrai and we actually reduced the
train run of certain trains in Sind. But I have a great desl of sympathy
with 8ir Henry Gidney’s view that it was unfortunate that 10 or 12 years
ago the running staff were so firmly excluded from the hours of employ-
ment regulation. But it is not easy to apply those regulations to running
staff. There will have to be a great many exceptions. I rather think
that one difficulty was that the staff themselves were interested in these
lqng runs, interested from the financial point of view. And I agree.with
Sir Henry Gidney that that is not a consideration that we should allow
to stand in the way of ensuring humane and safe hours of work. I will,
however, look into the case which he has brought to my notice, and I
can assure him that if any member of the staff complains to his superior
sbout excessive hours of work and cares to produce a statement of this
character, there will be no question of victimisation at all.

Lieut.-Oolonel 8ir Henry @idney: Thank you very much.

The Honoursble Sir Andrew Olow: Rao Sahib Sivaraj referred to the
difficulty, the difficulty with which I sympathise, that members of his
community experience in getting employment. But I am afraid T cannot
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agcept responsibility for two cuses that oceurred on the South Indian
Railway because 1 have no jurisdiction in that matter on that Railway.
In one case I gather the candidate was rejected medically and that is a
thing to which every onme is liable and of which only medical officers can
be the proper judge. In the other case I was a little surprised to hear
that & candidate was asked to produce oertificates from members of
another community. 1 certainly know of no case in which that has
happened on the State Railways.

1 see I have a few moments left to give to the big question raised
by Mr. Azhar Ali. 1t is not a question to be dealt with at short length
because it is a difficult and an intricate one. But I do not think we get
a fair measure of these things simply by citing the percentages oi Euro-
peans or the percentages of any other community at the present moment..
These, as the House will recognize, represent, to a large extent, past
history. They represent recruitment over a period extending for more than
30 years. At that time the Railways were almost entirely manned by
Europeans and Anglo-Indians and a great many of them are still with
us, but their number is being reduced. In the case of Europeans we
were recruiting at the rate of only 25 per cent. among the officers and.
I think, practically none amongst the non-gazetted staff, and since the
war l;ve have suspended even that, and we are recruiting no Furopeans
at all.

Mr. Muhammad Nauman: You are giving them extensiong alright.

The Honourable Sir Andrew Olow: We are giving some extensions
because we are short of officers. We have let a great many of them
go. We had to let two hundred officers—many of themn were experienced
European officers—go to other departments, but T think the extensions
are not affecting the rates at which we are recruiting officers of other
communities and we are now getting those officers in approximatelvy
correct proportion. T have fullv recognized—I have recognized conti-
nuously—that the share of Muslims in officers and staff is by no means
commensurate with their populations in the country, but unless I am
going to remove a lot of valuable officers who have given us good service
and who have a right to remain in service. T am afraid there is no other
solution of that difficulty except by the process of time.

Mr. Muhammad Nauman: We don’t want vou to remove them.

The Honourable Sir Andrew Olow: That is the onlv way by which it
can be done.

Mr. Muhammad Nauman: You have got different ways also.

Mr. Husenbhai Abdullabhai Laljee (Bombav Central Division: Muham-
madan Rural): Sir, a great deal has been said with regard to the supplv
of wagons and the shortage of wagons and I quite see that the real cause
is that owing to the war there has been a lot of séareity. But, Bir,
the fact is this that while we have our departments engagzed on war
work which must have preference over all other work, there must be some
distribution made with regard to urgent demands for indastrieg and others.
It should not be taken that hecause of the war nothing else should he
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looked into. It should not be that, under the pretext of way demands,
nothing else should be attended to. R

The Honourable 8ir Andrew Olow: That is not our attitude at all.

Mr. Husenbhai Abdullabhai Laljee: Well, ‘Sir, that is a general com-
plaint. Every part of India complains about the wagon supply for
industries, and if at all the Railway administrations give careful con-
sideration to those demands, T am sure such a great cry would not come.
Anyhow, Sir, a lot has been said and we know verv well that endeavours:
will hereafter be made. '

I am very glad also to note that so far us the saloon affairg was con-
cerned, about which my Honourable friend, Mr. Jamnudas Mehta, spoke-
a few days ago, the Honourable the Communications Member has ex-
plained that hereafter those great privileges cannot be accorded to those
great men. I am not much against that. But, Sir, I do wish to say¥
something about the ordinary people, people who have been working
very hard, as my Leader has pointed out, people who have to work hard
and get very little pay. 8ir, it has been pointed out that under the
overtime allowance scheme Drivers, Shunters, Foremen are not included..
I do not know why this discrimination has been existing. If a man
really works why should not he get overtime allowance. If vou do want
them to work overtime thev must be paid. a

Then, 8ir, 1 do wuant that sowme special ofticer should be appointed
to examine the question of work and rest. A good deal has been said
about these people working overtime. The statement which my Leader
pluced before the House clearly shows that not only these people are
being hurd worked but the efficiency and safety of all on the railway track
is so much in danger. Sir, 1 find from the overtime Rules of the
Bombay, Baroda and Central India Railway that there has been allow-
ance given for prescribed hours over ten hours. 1 do not know, 8ir, why
that™has not been given on the other Railways. Sir, this matter deserves
the immediate attention of the Railway Board if their slogan '‘Safety
First'' is to be practised for the staff also. The question of hours of
work and rest needs immediate examination and remedying.

Then, Sir, there is another most important question and that is with
regard .to the right of the people—workmen—to appeal. 8ir, every now
and then we have been told that complaints could be made . . . . .

.The Honourable Sir Andrew COlow: Y think this is the subject of the
next cut motion.

Mr, Deputy President (Mr. Akhil Chandra Datta): That forms the
subject matter of the next motion.

Lieut.-Oolonel Sir Henry Gidney (Nominated Non-Official): Sir, it
comes under Railway Administration, T think.

Mr. Deputy President (Mr. Akhil Chandra Datta): Order, rder, The
expression ‘‘Railway Administration” is of an all-embracing character,
and everything can come under that.

"Mr. Husenbhai Abdullabhai Latjee: Humen touch!
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Mr, Deputy President (My. Akhii Chandra Datts): Literally speaking,
according to the strict wording of the motion, everything comes i, hut
when there is another motion specifically on that question, I think it is
better to postpone that discussion for -that cut motion.... « . .&r ,

~ Mr, Husenbhai Abdullabhai Laljes: I .will not ssy much; but with all
«deference to the words ‘human touch’ as you have rightly observed, 1
was only placing this before the House and drawing the attention of the
Honourable Member for Communications that these peopls who have
been working very hard do require that their grievances must be looked

into and some right of appeal and also some compensation for the over-
time that they work. That is only fair.

A lot has been said about amenities being provided for these workmen.
1 do not want to press this matter much, but, surely, the railway admi-
nistration ought to provide necesgary amenities and sufficient arrangements
for taking rest, if they want to help them to work overtime. I am told

that no arrangements have been made even while they are made . to
wait, for complete rest.

I am very glad some of my friends want to do the work of the Hon-
ourable the Deputy President in telling me that my time is up; but
frankly speaking, my point of view is that 1 do feel that the railway
staff is over-worked and it is essential and very important that workmen
on the railways must be gtven overtime and rest; at the present time
they are expected not only to do all the work but no compensation is
paid to them. 1 also feel that only such work should be taken from them
a8 will not materially affect their health. With these words I support
the motion moved by iy Leader, Colonel Sir Henry Gidney.

Mr. J. Ramsay Scott (United Provinces: Kuropean): Mr. Deputy
President, 1 propose to deal with a few transport matters. Transport
is the biggest internal problem which we have today, and I want to know
what steps Government have taken or are in the slow process of -con-
sidering to try and remedy matters. There is no doubt at all that trans-
port facilities in this country are insufficient for our needs today, and
I do not find that the Government of India are taking any active steps
to improve or try to improve or to remedy the acute shortage. The rail-
ways are admittedly unable to cope with the situation. 1 belicve that
this position has been foreseen for some time, but 1 have yet to learn
‘what action, if any, has been taken to investigate the position and to
make suggestions to alleviate the situation in any way. I believe thut
there is o Board, called the War Transport Board, but this is so completely
hush-hush that we do not even know what its functions are or what
powers it possesses. I rather presume that it only deals with war
transportation problems, and not even with other war transport problems
-such as the movement and supply of goods to and from our industries
which are on war work. T hope the Railway Member will be able to tell
us about its activities. Has the Transportation Board any control over
the Railways? What I want to ensure is that the railway tramsport is
being controlled in some way or other under some well considered plan.
TIs there any organisation in the Government of India whose job it is to
<deal with transport and its intensive use and co-ordination? If not, T
‘want some organisation and some definfite authority to be set up without
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delay. If 1 understood the Honourable Member aright, the present trans.
port, orgunisation does not seem to have such power, and I would like-
to have more information than he gave to. my Leader, Sir Henry Richard-
son.

Mr. Deputy President (Mr. Akhil Chandra Datta): The question is:
“That the ‘demand under the head ‘Railway Board' be reduced by Rs. 100.”
The motion was negatived.

/
Mr. Deputy President (Mr. Akhil Chandra Datta): Before proceeding
further, may I place a very old ruling of the House with regard to the

" Sir ¥. E. James (Madras: European): Of the Chair.

Mr, Deputy President (Mr. Akhil Chandra Datta): Of the Chair. It
lavs down that in cut motions it will be difficult for Honourable Members:
to exercise their right of vote if it covers more than one grievance. The
Chair therefore desires that Honourable Members in giving notice of eut
motions will restrict themselves to one specific grievance.. The debate
on Sir Henrv Gidney’s cut motion has tvpicallv illustrated the wisdom
of the ruling. Tt is good for the party giving notice of the moation,
and also good for the Government. : '

The next motion is of the same Party—No. 82 on the Final List.

Punishment and Appeals and Good Conduct Marks,
Lieut.-Oolonel Sir Henry Gidney: Sir, T beg to move -
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Sir, T am glad for the corrective advice you have given the House as
to the undesirability of including many subjects in one motion; but in
the railway administration, matters are so interwoven that it i extremelv-
difficult to disconnect one from the other, as obtains in the case of the
Head of the Railway Board being apart from the Communicationg
Member. The subject matter of my inotion is one which has certain side
issues which are impossible to take away from my motion. 1 desire herc
to confine myself to one matter, that is, the question of appeals and ils
various implications and ocomplications. In my previous cut motion. T
cited many cases indicative of disaffection and discontent among the staff
of the railways and I am so glad that the Honourable Member gave that
motion of mine his sympathetic attention. But, as a sequel of those
matters the question of appeals is apparent as also the right of appeal and
the procedure which is entailed in appeals on the railways. It is in such
cases, as I have already brought to the notice of the Honourable Member.
that one sees the absence of the human touch, i.e., the inadequate provi-
sion to safeguard the right of appeal. I am fully aware of the fact that
the Railway Member and Board cannot look into each indfvidual case.
Tt would be impossible. But I do think that the Honourable Member
was overstating the position when he said that he and the Railway Boand’
were being asked to interfere with every case of promotion of an Assistant
Station Mnster. Even the most zealous of us have a certain sense of
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‘responsibility, but 1 do submit that the Communications Member andytt:o
Railway Board ought to be prepared to deal with even an individual case
if there is prima facie evidence of grave injustice even to the humblest
«c} our men working under him; and I may recall to him a il_aring insfane?
ir which a predecessor of his in office exposed n Railway Agent who had
-confirmed the punishment (in agreement with his, Chief Transportation
‘Officer) by dismissing an humble traffic subordinate and it was proved on
enquirv by the Railway Board that the Railwav Agent had not even seen
‘the file and facts of this case. In fact he dismissed him totally ignorant
.of the case. As a result the subordinate was re-installed. and the then
*Communications Member had the courage to warn these officinls against
‘u repetition of their conduct. I will not go into the details—I have no
-doubt that Members of the Railway Board well remember thal cuse.
‘Why not emulate his predecessor in office. But there is a forin of pumsh-
ment on Railways in respect of which there is apparently no provision at
all for an appeal even to the next higher rung of the administration ladder.
T refer to the penalty which was recently introduced known as che
“‘Good Conduct Marks System’’'. This systemn has been an alternative
‘measure of punishment to fines, suspensions, demotion and reductions of
;gruade, ete.  This system was obviously intended as a milder forin of
‘punishment, and as it was introduced subsequent to the issue of appeal
‘rules, it did not find a place in the appeal rules issued, 1 think, in 1935.
*‘On this account it has been held by the Railway officials that no appeal
lies against such punishments. I do submit that there should be no form
-of punishment agninst which an appeal cannot be submitted to, at least
the next higher- authority,. otherwise junior officials will feel ut liberty
‘to confine their punishments to that limit, and yet, the cumulative effect
-of such punishments on the workman’s future in the service will be as
.disastrous as any other more serious form of penaltv—indeed, it. will
.eventually affect his promotion or even his ratention in the service, for
‘T understand that, in this svstem of Good Conduct Marks, if & man has a
-certaim number of marks against his name, he is linble to be discharged fron:
-gervice. 1 think the Honourable Member will agree that it should he the
.aim of Government to remove dissatisfaction emong the staff on any
-ground whatever, if not they must have a right of appeal to higher
-authorities. Let ine just give you an nstance. During the period of
-depression, for instance, on the N. W TRailway, it was decided to with-
hold the promotions of Grade IV Shunters to the corresponding grade of
‘Driver. Appeals were sent against this. Prior to this period, in accord-
-ance with the terms of the agreement under which these men were
‘recruited, Grade TV Shunters, who had passed their examinations, were
-automatically promoted in due course. This was not done and an appoal
was made. At that time the promnotion to the grade of Driver was not
dependent on the strength of the Drivers cadre. Firemen and Shunters
‘were all expected to become Drivers in lue course, and both these 3ate
gories were treated only as a training ground for Drivers. But the policy
“has since been radically changed. The men were not consulted at all, for
when the depression was over, the Railway Administration fixed the
number of appointments in each grade and the number of posts so sane-
‘tioned in Grade IV Drivers was actually far less than the number of those
‘who were holding such posts. Again an appeal signed by almost all these
‘people was sent with no effect. Whereas, on the whole of the North
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Western Railway, there were 131 Grade IV  Drivers t.he-‘ sunctlm\e.d
strength was 102. Thus the Grade IV Shunters who‘._acc?rdmg to their
original agreemnent, were entitled to automatic promotion in due course,
have no chance whatever of being promoted, until the excess which bhes
resulted in the cadre of Grade IV Drivers, consequent on tbe.arbltrury
fixation of the sanctioned strength, had been absorbed in' vacancies occur-
ring in the normal course in the sanctioned strength. This was the position
in 1986. The men again appesled in a body—again no result. . T uqd.er~
stand that, as a result of the job analysis undertaken in 1937..th1§ position
was again revised, and the sanctioned strength of Grade IV Drivers was
still further reduced. Another appeal was sent by these men—uselena.
Today Grade IV Shunter—passed—Drivers who have no hopes of being
romoted as Drivers, although they are being utilised as Drivers. The
act that there is an excess in the grade of Grade TV Drivers beyond the
sanctioned strength also indicates very clearly that the sanctioned strength
was fixed without regard to the actual position and needs of the Railway
The non-restoration of the privilege of automatic promotion, even sfter
the depression, was, in my opinion, a distinct breack of their agreement
and the conditions of service under which these men were originaily
engaged. Again they appealed—a wasted cftort. Sir, the preservation
of the vested interest and accruing rights in the matter of prospects and
promotion of service men is a well recognised policy of the Goverrment,
and I do feel that Government ought not to deny this privilege even to
subordinates. I, therefore, maintain that an appeal in such matters must
receive the serious consideration if not of the adminjgtration, at least of
the Railway Board, and an independent enguiry should be made irto
this very serious matter.
TAt this stage, Mr. President (The Honourable Sir Abdur Rabhim resumed
the Chair.]

In conclusion I would repeat that every cause of dissatisfaction,
especially when there exists substantial grounds for such dissatisfaction,
cught to be removed as far as possible. T was glad. to hear the Honour-
able Member pay a tribute to these workers as apart from the officials,
but I do not want him to give practical evidence of the gratitude which
he expressed by giving his personal attention to the points on whish T
have touched within the limited time at my disposal.

‘Sir, generally speaking, the policy of the Railway Board in regard to
these appeals is very unsatisfactory. n paper they appear very perfect;
while in practice they are hopelessly imperfect. The appeals are for-
warded or not at the sweet will and pleasure of the officers. If the sub-
ordinate demands an enquiry he is told that his appeal does not lie to a
higher official. Tf he repeats his request, he is told to be careful and uot
to be insubordinate. If he presses his request for a third time, he 18
threatened with discharge from service, and I have letters with me to*
prove, l.f t:he Honourable Member cares to know more about such matters.
that this is actually the position. Bir, these servants have been at times
intimnidated, they have been silenced, and it is for this reason that
Members of this House cannot produce concrete cnses, lest those men,
by their repeated appeals agsinst punishment, be further punished, though
they do not deserve to be victimised, and I am glad to have the Honour-
able Member’s assurance that the case I brought to his notice a little
‘while ago will receive his attention and tha! the person concermed will
not be victimised. If he is I shall forcibly represent his case to the
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Honourable Member and this House. Ii is # very difficult thing indeed
to give concrete cases of victimisation, but T do know of an upper sub-
ordinate's case on the N. W. Railway a Mr. MacGrath one of the abless
genior foremen in which the Homourable Communications Member
who occupied this office a few years ago personally enquired into the matter
and gave his orders contrary to the N, W. Railway Agent’s order. What
was the result? The Chief Mechanical Engineer on being told of the
Honourable Member’s views was heard to sav—''I will just see whether
inmy Department I ruleor the Honourable Member, Communications"'.
He refused to accept this order and the subordinate went on furlough and
subsequently retired. In other words he was hounded out of his office
to the great loss of the N. W. Railway. That was the result of that appeal.
Sir, T ask the Honourable Member completely to change his outlook and
that of the Railway Board on appeals and to give his sympathetic consi-
deration to the present unsatisfactory rules governing appeals, and to
make them from these make-appeal value ro sound practical and com-
prehensive rules and that threats should not be permitted to aggrieved
employees who 'submit appeals especially in those cases in which the
judge ‘and the prosecutor is one and the same person.

Mr. President (The Honourable Sir Abdur Rahim) : Cut motion moved:.
. “That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Mr. Lalchand Navalrai: Sir, I rise to support this cut. T should like to
point out tuat there ar many handicaps in the way of railway subordinates
in regard to bringing their grievances before the higher officers.  Sir, to
begin with, I find that the rules regarding appeals require to be revised.
Whenever any matters are brought before the General Manager against the
decision of the Divisional Superintendent by way of an appesl, generally
the (deneral Manager rejects such appeals and snys that the revision does
not lie with him and that there are no rules for it.  This is really very hard
indeed for poor subordinates as there are no supervisory powers vested in the
General Manager. It is true that the Honourable the Railway Member
himself would find it diffieult to examine the cases of each individual, but
there are no revisions, and no appeals can reach the Railway Board.
If the appeals reach the Honourable the Railway Member, kind as he is,
he will at least look into those appeals sympathetically and decide matters
in suitable cases.

T personally know that cases of certain officers have been brought to the
notice of the Honourable Member, and where he has thought fit, he has
wetually interfered.  But what [ do want is, you should revise the rules
and provide for something more than what the rules contain at present.
Let us see what happens now. A Divisional Officer has got to give a
certain ‘punishment to a subordinnte. ~ What does he do? He issues
orders nnder the signature of the Divisional Buperintendent, and presum-
ably, when he does it, he consults the Divisional Superintendent and then
passes orders. To whom will the appeal lie?  Under the present rules it
lies to the Divisional Buperintendent. Is that fair? That is the practice
at present. The Divigional Superintendent passes the orders, and the
aggrieved person goes to him and says, here is my revision, kindly forward
it to the General Manager. He says, no, there is no revision allowed
and T am not going to forward. But even in those cases in which a certsin
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appeal lies, for instance, dismissal by the Divisional. Superinfendest,—in
that case & man has been dismissed and an appeal woyld go .to the
General Manager, but' when an appeal is preferred, on many occasions, the
appeals are withheld. In these circymstances, :the.real remedy. is that the
rules, should be medified. The Honqurable Member. knows how inany
questions on this poin have been put.., Therefore, it is high time that the
rules of appeal and revision were revised. I have nothing morg to say.
I give way to other Members who may want- to speak... ;

The Honourable Sir Andrew Olow: This question of appeals is & difficult
one and occupied I think nearly a whole day of our time about a year ago,
and T am afraid that in the seven ar eight minutes remaining to me 1
cannot add very much to what I then said. :

We do provide in practically all cased for at least one appeal. Bir
Henry Gidney raised the. question of giving-people good bondict marks.
It is extraordinarily difficult to provide for an appeal against what in reslly
not so much & mark as a remark. ~ I'was urged the other day by Sir Henry
Richardsen, and as he spoke, Dr. 8ir Zisuddin ‘Ahmad echoed his words
with a loud ‘‘hear, hear'’, that we should exercise a great deal more selec-
tion and proceed much less by.seniority than we do.  With that sentiment
1 have a great deal of sympathy, but I am not sure that that sympathy is
felt by every Member of the House. T am constantly being told, ‘‘Stick
to seniority, otherwise there is favouritism, officers’ personal prejudices
would come into play, or otherwise, members of a certain community will
not receive justice from members of another community’’. 8o I am
afraid there is a constant temptation on the part of officers to promote by
reniority. They know that if they promote the senior man they have a
complete reply to any body from the Honourable Member to a Member of
the Assembly who may ask a question on the subject, and they feel $that
it in the enslest course. If they exercise, when they should, strict selee-
tion, there ir always the danger that they will be called upon to explain why
A, B, imd C, were passed over. That is 8 weakness T think with Stats
administration, for which some remedy will have to be found, Now, one
way of guarding against promotion depending too largely on one officer's
personal predilections, is the recording of opinions by his predecessors, that
ir, by confidential or other remarks, or the award of good coenduct :roarks.
But if every time what is merely an opinion is going to be recordad, it is
gning to be an extraordinarily difficult matter.

Lieut.-Colonel Sit Henry Gidney: Ts this going to count against him?

'The Honouradle 8ir Andrew Olow: Tt does. I may record iy opinion
formed after quite an intimate knowlelige of the officer, that the officer is
ratheria mediocre. Tf T am nmsked to put dowm in reveral pages an ex-
planation of the instances o which that 'statemént is based, it is going to
be a 'very difficult thing indeed. ' Promotion by selection obviously .dependr
on ‘some officer’s’ individbal fudgment, and you have to have a system, ne
far. as possible, by which he''can be ‘guided by past exmerience. My
experienoe, after reading many officers’ character rolls, is that. they do.not
err on the side of hardness. - In fict, {hiére'is' dimost a different language
used,; which ene on translate. ' Thus, it just the word *‘satistictory™ is
constantly recorded, T begin to suspect ¢hat his wirk m{. all that it should
be.: If we are going‘to provide sppeals agaifrst ‘every little thing of that
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type we are going to interfere very seriously with the-administration. We
are at the same time—and here I am in syinpathy with Sir Henry Gidney—
snxious that in every possible way, where we provide an appeal, that appeal
should be a real one. It is not correct that if an order is first passed in
the name of the Divisional Superintendent—an appbal against that order
lies to the Divisional Superintendent. If you were to bring me one or
two cases of that kind, T would forward them to the General Manager.

Mr. Lalchand Navalrai: Tt is occurfing every day. v

The Honourahle Sir Andrew Olow: Last year, following the debate in
this House, the Railway Board considered very carefully in consultation
with me the 'orders that they should issue regarding appeals, and issued
careful orders designed to emsure that the appeal was real. They issued
orders, for example, that the appellate authority should record the grounds
of appeal and briefly his reasons for dismissing it, so that orders passed in
the old days, like ‘‘Appeal dismissed’’, would no longer be permissible.

They also issued orders that the officer was not to consult his superior
to whom an appeal might lie, before passing the order. It is a very natural
temptation for a young and probably not very experienced officer to go to
an officer of wider experience, and say : ‘I am thinking of dismissing this
men. Do you think T am right?'* We have asked that that should nct
be done, because the effect is that when the appeal gnes to the superior
officer he mav find that there are other facts not brought to his notice at
that time and he will obviously be embarrassed. He has either got to go
back on the advice he gave himself

Mr. Lalchand Navalral: The officers are not so judicially minded.

The Honourable 8ir Andrew Qlow: . . . or reject the appeal which he
feels he ought not to do. Then, the Railway Board also issued . instruc-
tions designed to remove the impression which prevails, I am safraid, among
a certain number of officers in junior posts, that if their orders are reversed
in disciplinary cases, discipline would become weak. That is not my view,
and it is not the view of the Railway Board.

But T must state that if we institute a svatem of revision such as Mr.
Lalchand Navalrai desires, the revision would tend to become a second
appesal and I feel that we have appeals-amd counter-checks-which are very
many. May I, in conclusion, just give the House a very recent personal
experience? T had the unpleasant duty only & few weeks ago &P dealing
with a case in which the removal of em officer was roncerned. This had
been considered. first of all, by a committee of thide officers who had re-
corded evidence at tremendous length, then it had been considered by the
General Manager, then it had besen considered by the Railway Board: all
those officers are working at very high presaure during the war. Tt had
been considered at length by the Public Bervidge Commission, and' T had to
devote a good portion of my time to it at & time when the Budget was
under consideration. The papers had to be sent to ‘mein &' specially large
box because they were so numerous. T should be the last to suwgest that
safeguards for members-af the services in any ramks should be ‘thin or un-
;amﬁotory, but I feel that iz some cases we are in danger of losing a little
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our sense of proportion by concentrating too much on the individual and
too listla on the needs of the services. ) A .

- Lieut.-Oclonel 8ir Henry Gidnsy: Has all demi-official correspondense
been . stopped between officers? .

. The Hopourahle Sir Andrew Olow: On the subject of appeals?

Lieut.-Colonel Sit Henry Gidney: On the subject of the efficiency of a
servant. The demi-official letter practice was the .curse of the Railways
ab one time.

The Honourable 8ir Andrew Olow: I do not see any harm in & demi-
official letter. Perhaps I am not thinking of the same thing as the
Honourable Member. ' ‘

Lieut.-Oolonel 8ir Henry Gidney: I refer to punishments.

Mr. Lalchand Navalrai:- Will the Honourable Member agree tc this—
that the revision might be hedged round with certain restrictions so that
it may be only in a few specidl cases?

The Honourable 8ir Andrew Olow: Heads of departments and General
Managers ‘have certain powers of revision but the matter must rest within
their discretion. I myself have dealt with cases on one or two occasions.
if not in the Railway Depsrtment but in another department, by way ot
tevision.

Mr. President (The Monourable Sir Abdur Rahim) : The question is :
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”’
'I'he motion was negatived.

Mr. President (The Honourable 8ir Abdur Rahim) : The next motion,
that will be taken up, i8 in the name of Mr. Joshi.

Grievances of the Employees of Indian Railways.

Mr. N. M. Joshi: Sir, I move :
‘‘That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”
‘Bir, the notice of this cut motion was given in order to bring to the

attention of the House some of the grievances of the employees of. the
‘Indian Railways.

Mr. Pregident (The Honourable 8ir Abdur Rahim) : I must point out to
the Honourable Member that the object of the cut motions is to discuss
some specific matters. The Honourable Member’'s motion refers to the
grievances of the employees of Indian Railways. I believe last Session
pointed ‘attention was drawn to this fact, and it has been ruled by the
Chair before that the question to be raised under 8 cut motion should bo
definite, and that it should raise one particular question and shomld not
be & roving motion like this. . : :

/Mr. X. M. Joshi: I am very sorry that I lost sight of the ruling which
‘you had given Jast year. : In future I shall certainly remember the ruling
-and give a definite idea of the grievance which I want to ventilate: Tn
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order that there should be no inconvenience in any case to the Department
4§ had told' the Department ‘whick iof. the ‘grievanoces ‘of the, Railway em-
ployees I would bring before this House this afternoon.. Moreover, the
grievances 1 propose to lay before the House are not new ones. Most of

these are very old, ‘perhaps sofie of them aré ten yewrs old hnd some
perhaps twenty years old. I assure you that it is no pleasure to me to
continue year aftér year to talk about these grievances.” Unfortunately, the
“grievances on'which T have to talk are not removed and if Government
sometimes make an effort to remove them they do it in such a partial
manner that I have to continue my work. again,

Sir, the grievance which I propose to place before this House first is »e
regurds the system of Provident Fund that exists on Indian Railways. "1
said that this is one of those grievances which is not a new one and year
after year this is being placed before this House. I think it was two years
ago that the Government of Indix, in & moment of generosity or, I may say,
when their conseience was touched agreed to set apart a sum fot extending
the benefit of the Provident Fund system to the low paid employces of
the Indian Railways. I have brought to the notice of the House one
wrong principle which the Government of India always follow in the treat-
ment which they give to the employees. They first provide for their em-
ployees who are better paid and who need the assistance of systems like
the Provident Fund less than the low paid employees. The Government
of India when they established a Provident Fund system provided for the
better paid emplcveces of the Indian Railways. They did not zive the
advantage cf the Provident Fund system to the low paid employees but, as
1 said two years &go, their heart was touched and a provision for, T think,
12 lakhs of rupees was made in the Railway Budget for giving the benefit
of the Provident Fund system to the low paid employees. The Govern-
ment of India discuesed this question with the Railwaymen’s Federation
and they have now given the benefit of the system to certain low paid
employees. I think the Government of India have now ruled that those
who get Rs. 80 or more than Rs. 80 will necessarily come under the com-
pulsory Provident Fund system. For those who get less than Rs. 30,
they have now provided that those who have put in 18 years' service or
more shall be brought on a voluntary basis within the scope of the Provident
Fund system. I have not got the figures of the number of people who
have got the benefit of this new provision. I know that the (Government
of India had provided for 12 lakhs of rupees but I am told that on aceount
of bringing in an additional number of people on the above mentioned basis
the Government of India will have to spend only six lakhs or seven lakhs
of rupees. The Government should have, in my judgment, given the
benefit of the system to a larger number of people, not only to a larger
number of people but first to those people who get the lowest wages. I
would therefore suggest to the Government of India to solve this question
once for all by telling this House: within how ‘many years everybody em-
ployed bn the Indian Railways will get the bénefit of the Provident. Fund
system. . I am told that the Honourable Mémber in charge of the Depart-
ment may go to a higher post soon. Well, I:'wish- him good luck but I
would like the Honourable Member before he leaves this job to solve this
question once for all. This is ah old question and deals with the lowest
class of railway employees.: I em told that if Provident Fund is provided
for all Railway employees it will cost Government an ‘additional sum of
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Rs. 70 lakhs. That was the estimate made by the Gavernmen¥ of iIndia
but in these matters the Government of India make wrong estimates. I
just now fold you 'that’they ﬁght.'tﬁﬂ by bringing in the' fallway em-
Efbye_eh of over 16 years of sétvice they 'will have to spend 12 lakhis of rupees
but actually they have spent ‘only'a little mpore than six likhs. I'do hot
know why their estimates ‘wént wrohg but generally they wake rather
wrong estimates in this matter. However, taking it for granted that the
extension of the Provident Fund system, to the low paid employees will cost
Rs. 70 lakhs, I would like thé Giovernment ‘of India to make a Schetie #o
that in five years' time' every employee of the Indian railways will be
brought within the scope of this systéem. If the Government of India
want two years moré, I am prepared to agree. If ‘they think that five
vears is too short a period to complete the scheme, let them tomplete it ih
seven years’ time. | But let them once announce in this House that by
stages, if they like in séven years’ time, every employee of the 'Ind_ﬁp
Railways will get the benefit of the Provideht Fund system. !

I know the Honourable Member in charge of the Department has great
sympathy for the working classes, but unfortunately sometimes he comes
to & wrong conclusion on account bf the very sympathy:which he hus got
for these poor people. He has a fear that some of the railway employees
are very low paid emd if you have a svstem of Provident Fund, which is a
contributory system, every low’'paid railway employee may have to com:
tribute out of the small earnings to the Provident Fund system. This
feeling is quite natural. .I am not saying that this is not a natural feeling:
But the remedy lies in the hands iof the Honourable Member if some of the
railway emplovees' #re paid:such-amall wages that you do not like ‘that
they should maks a provision for the future by paying even a very small
portion.  Therefore, I feel that- the Honourable Member should not be
frightened by the very sympathy which he has for the poor people and be
afraid of introducing & system of Provident Fund. Let him rasise ths
wages of the poorly paid pedple to such a level that they may ba ab¥e to
pay & very small portion of it for the Provident Fund. But if I have s
choice between puiting some strain on the small resources of the poor inan
to keep aside a small portion for.provi,di.n%_a ainst his old age and having no
provision at all, T would certainly ask’ that man to put some strain ‘upoy
his small resources but not lose the benefit of the system of the Provident
Fund. . ' o

I do not wish to say anything more on thig subject, but I would appeal
to the Honourable Member that he ghould come to some definite degision
on this point, namely, that a provision for the Provident Fund ‘for:the
low paid employees will be made and that s scheme will be made. That
scheme should be completed within & certain period. I huve said tha
five years should be a reasonable period but if the Honourable Member
wants to add $wo years more, I shall have no objection.:

" The second’ question which I would like to bﬁng;to the notice &1 the
Honourable Member is' this . .. .". S s

* . Mr. Presidemd (The Honoursble Bir Abdur Rehim): The Honourable
Mémberhas one mmuto mm,; . - e e ‘ v

b f!

e, M. 2. Joskc T sy, Sit; b3t Tahall woh S loig. T
seoond question whieki'l wisk ¢6 bring:to ¥he nétice of the Legisiature is-the
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block of promotion of low paid stafi., The Govérnment of Indix soms
years ago laid down certain scales of wages and salaries for the railway
employees. The salaries are so arranged that after x few years they reach
a certain level of salaries and beyond that they cannot go unless there are
vacancies in the higher grades.  This system has resulted in a block of
promotion in most of the departments.on almest all the railways. Take
the case of a clerk who goes up to Rs. 80 per month or Rs. 70 per month.
After 10 or 12 years he finds that for & number of years he does not get
any increase in his salary. on account of the fact that there are-no vacancies
in the higher grades. The same thing happens about the workers work-
ing in workshops. A man there rises up to a certain limit by getting
increased wages, but when he reaches a eertajn, level, there is a block.
The question of blocks in some of the departments has been brought before
this House several times, for example, the block. of promotion of the clerks
on the North Western Railway and the block of promotion of the guards cn
the same railway. Several such cases have been brought to the
notice of the Legislature and the Government of India. I would,
therefore, ‘like the Government of India:to examine this question very
thoroughly not only as regards the instances that have been brought before
the Legislature and the Government of India but with regard to all the
departments on all the railways because this grievance has been found tc
exist in all railways and in almost all the departments. Therefors, my
request to the Government of India is that they should examine this
question thoroughly. preferably with the help of the representatives of the
Railwaymen's organisation, so that this grievance which is very keenly
felt in all sections of the railways may be soon removed. I hope the
Government of India will give very sympathetic consideration to the griev-
ances which I have placed before them. ‘

Mr, Pregident (The Honourable Sir Abdur Rahim) : Cut motion moved :
‘That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Lieut.-Colonel 8ir Henry ‘Gidney: Sir I rise to support the motion moved
by my Honourable friend, Mr. Joshi. I can conceive of the tremendous
difficulties the finarces of the Railway Board will have to face if every em-

loyee of the Railways were to be given the benefits of the Provident Fund.
%ut why make fowl of one and fish of the other. If you engage a railway
gervant as is done with other servants of Government, you do nof make
such hidebound compartments and tell your employee : ‘I will employ
you, but because I choose to give you no higher salary than Rs. 29 p.m.
you cannot come within the benefit of the Provident Fund.’* On principle,
this is wrong. As regards the practice, I can conceive of the difficulties
but the Honourable Member need not bother about it. ~He hag over 26
crores at his disposal but he chooses to put all that into the Depreciation
Fund and the revenues of the Government which have swollen to a great
extent while these worthy servants are unable to put a little bit away for
a rainy day, living as they are on very small salaries, Indepd thrir wages
may be described as starvation wages. But I did not understand Mr.
Joshi when he was elaborating his point. Did he mean that these ser-
vants, who:are outside the Provident Fund scheme dram sach.emall salaries
that they would not be able to stand any reduction from their splary? Am
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I to understand that he wants the Railways to contribute. to their Provident
Fund or does he want the recipient of the Provident Fund to pay & small
portion of his salary?

'Mr. N. M. Joshi: What I said was shat if Government is opposing the
introduction of the Provident Fund on the ground of the wages being
small, then, instead of opposing it, let them increase the wages. I do
not want that they should oppose the scheme,

" ‘Lieut.-Oolonel Sir Henry Gidney: I am glad Mr. Joshi has explained
it. I support that proposal very whole-heartedly.

The next point which Mr. Joshi raised relates to blocks in promotion.
This is an ever increasing disadvantage under whieh all railway servants are
labouring today. The Honourable Member, may be he is not aware, but
1 am sure the Railway Board knows that many complaints have been made
by these men and by the Federation and Railway -Unions particularly the
N. U. R. of All-India and Burma on this very matter. There is not: one
railway, T do believe, except may be the Bengal Nagpur Railway and the
Bombay, Baroda and Central India Railway—thank God they are Company-
managed railways—I do not think there are any other railways in which
blocks in promotior do not occur. I give you one instance and I am
sure the Honourable Member, Mr. Raper, who was till lately, the Agent of
the Great Indian Peninsula Railway will remember the case. There are
even today any number of men who are officiating as drivers on the Great
Indian Peninsula Railway, but who have no chance of being confirmed.
Their promotion is blocked.

A Member of this House said the other day that the Honourable Sir
James Grigg, once the Finance Member, was muddie-headad. I say that
those Railway Administrations who refuse to recognise. the rights of people
for promotion are ‘‘block-headed’’. It is really a fact amounting to a.sin
to slave people for all time without holding out any prospect of promotion
for them. To add insult to injury—I have repeatedly brought this to the
notice of the Railwny Board and T do wish they would listen to what I say
—a practice is being exercised today, owing to the paucity of staff, parti-
cularly experienced staff—to recall to service what is called ‘dug-outs’.
These are retired men or men who are on leave preparatory to retirement
and who are agnin engaged and vlaced in their original positions. For
instance, a retired ancient Traffic Inspector, or a Loco Inspector or a Loeo
Foreman is dug out from his home—years after he has received his Provi-
dent Fund money and everything else—is brought back to his old job, thux
depriving people whe have been patiently waiting for promotion and who
have a right to expect to be promoted. Ts this just? It is not that you
have got no experienced men who can and should be promoted to Traffia

Inspector or Loco Foreman or Loco Inspector.  You.cannot get away .with
this bluff. ’

There is another class of servants who are today smarting under this
injustice. T refer to guards, shunters, drivers and clerks whose promotiona
are hopelessly blocked. My Honourshle friend, Mr. Joshi, referred'to the
question of guards snd clerks on the North Western Railway. = ‘Tridesd this
is happening in the Loco Department awd the Trafic Departments all over
the railways and the Railway Board quletly allows the Agents to continue
this unjust practice of depriving capable men of this well earned promotion.
T say it is wholly wrong t6:db this. ' At the’present momient when you are
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Btitiging in Yetired men, it i not right' to replace them ‘in their fc'Irmer jobs.
I say you should not bring & man and put him in a job in which he ha#
alrrgady spent a major part o_f_his_senior_s,arvgce, thus deprjving the other
worthy man who has been looking forward'for promotion and hoping to ges
it whert the senior man retires. I reported'this matter to the Railway
Board. This was brought t6 the notice of the Great Indian Peninsulz
and the East Indian Railways 'and'T am glad to say that some steps have
been taken to remedy it: The same thing is happening in Railway work-
rhops.  Recently, in the._Bombay.,-Bnroﬁa and Central India Railway,
which is now under State control, the habit of keeping posts vacant has
crept in.  They recently brought in an aged officer who had retired yeare
ago and put him ad Head 'of the Stafistical Department thereby refusing
ﬁibmotion to another particularly efficient man in the lower grade who had
the right to be selected. They brought this old man, after some years
of retirement, and put him in a job that he never held before. I ask is
it fair to deny promotion to younger and able men waiting promotion? 1
submit it is wholly wrong and should be discontinued.

Bir, T support this motion very warmly and I consider the Railway
Board should give serious attention to it. T readily concede that at the
present moment experienced staff are not to be had easily, but, at the
same time, when you have these senior appointments vacant, do not fill
them with men who have been dug out. tive them to capable men who
are waiting for promotion. Do just towards them. Sir, T support the
motion. o

'Mr, Muhammad Nauman: Sir although the scope of the motion is wide
enough, and probably the grievances of the railway employees are algo very
large, yet, I would not indulge in glving elaborate detailg: of those gric-
emees. I will just point out one of two off those gricvances within the
ghort time at my disposal. i . S

1«My Honourable friend, Mr. Joshi, while moving his ‘cut motion, dealt
fully.. with the question of Provident Fund to employees in the lower
grade getting Rs. 8Q and helow. TFirst of all I want to know from
the Honourable Member for Railways what happens to those who get no
Provident Fund. Next I want to refer that there is a peculiar systemn in
the case of a man who is dismissed for misconduct snd in that case what
happens .to the gratuity. i e

... Lieut.-Oolonel 8ir Henry @idney: Gratuity is different from Provident
und. PP o
" Mr; Muhammsd Nauman: T know it is different but this is one of the
grievances, In the case of 8 man who is dismissed because he hus done
something later on in life, why should. gratuity be .forfeited. ~ His well-
earned money is to' be denied beeause he-has- committed something at a
certain stage of life for which he'is punished by dismissal. - The mere fact
that ihe i8 removed frem service and is dismissed is-probably not considered
sufficient. and the Government, therefore, forfeit the gratuity. This appears
to me to be inequitipus. - I do not know. whether thers i any ‘such prao-
tice/in any other' parts 'of -the wawld, or éven in Indie .in -any other
departmenti I do not know.;what-gense f eqnity demands this partioular
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rule. I would just invite the Honourable Member to look into this ques-
tion once agnin and see whether there could be any justification for mamn-
taining such & rule in the Railway Board for the railway servants.

Another point which T want to bring to the notice of the Railway Board
is the question of appeals, particularly against punishments.

Mr, President (The Honourable Sir Abdur Rahim) : This motion relates
only to the two questions raised by the Honourable the Mover. The
Honourable Member cannot go into the question of appeals. The present
motion relates only to Provident Funds and block in promotions.

Mr. Muhammad Nauman: I just wanted to say that security of services
on railways should be cn the same lines as it is in other departments of
the Government of India. For that, any dismissals or discharges should
be subjected to the same scrutiny as it is in the different departments of
the Government of India.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is now dealing with some other question which has been discussed
already. The Honourable Member must not go beyond the terms cf the
motion.

Mr. Muhammad Nauman: But the motion simply savs *‘to discuss the
grievances of the emplovees of Indian railways''.

Mr. President (The Honourable Sir Abdur Rakim): True, but the
Honourable the Mover confined himself to only twy grievances.  The
Honourable Member cannot raise something else for discussion now.

Mr. Muhammad Nauman: So far as the Provident Fund question is
concerned, 1 have nothing more to add over what the Honourable tha
Mover has already =aid. T support the motion. T thought the motion
was wide enough for me to refer to the question of appeals also.

Mr. President (The Honourable Sir Abdur Rahim): I have given my
ruling.

Mr. Muhammad Nauman: Then I have nothing else to say if that is
your ruling.

Mr. Jamnadas M. Mehta: Bir, there are five lakhs of low paid railway
workers on whos” behalf this appeal has been made in the cut motion.
This number reaches the half a million mark, it may be a few thousands
less.  After nearly ten years of persistent knocking at the door of the
Railway Board, that door opened—I will not say widely, the door only
slightly opened—sbout two years ago.  After various calculations and
estimates, the Reilway Board came to the conclusion that if all those wha
are waiting to get the benefits of the Provident Fund were brought undcr
the systeni. then 72 lakhs of rupees would be required every year. Within
less than one year they gave 27 lakhs recurring to a few superior railway
services. But these 72 lakhs were not given to five lakhs of poor workers.
We were told that 12 lakhs of rupees would be provided in the first, instanca
and when it was found that under a voluntary system these 12 lakhs rmu}
not be required I asked the Railway Board in one of their meetings with
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our Federation what it was that they intended to do. ~We were promised
that it was not intended to pay less than 12 lakhs; and if a sufficient
number of people did not take advantage of what was offered the 12 lakhs

would be spent by reducing the number of years for which that worker
had served.

"The calculation disclosed that if all those who had worked for 16 years
or more took the bemnefit of this provision the amount required would be 12
lakhs. 'When we asked whether in case they did not all take advantage
of it they would withdraw that amount, we were teld that in that case
they would extend it to those who had been 12 years in service or eight
years, but that they had no intention of spending less than 12 lakhs.
Therefore, in order that people with lesser service should come into the
benefit 12 lakhs would be required. Now I find that they have made a
provision not much more than six or seven lakhs. That shows that they
aro not bringing down the number of years of service of their low paid em-
ployees. I would, therefore, request them to bring down the number of
years for which these employees have served so that the whole of the 12
lakhs may be spent in one year. But even that does not meet the full
requirement of the case; 72 lakhs being the total amount required how
many people will go to their graves before the whole amount is given? 1If
they will go on providing 12 lakhs at the end of every three vears, 18 vears
will be required for extending the scheme to all the five lakh workers,
during which time two and a half lakhs out of five will have either retired
or gone to their graves; because the normal rule is that a man eannot be in
serviee for more than 80 years; and in 18 years more than half of five lakhs
will have either retired or gone to their graves and their families will be
left in the streets without anything to fall back upon. One thing, therefors,
that T would request the Railway Board to do is to expedite the extension
of the Provident Fund contributions to the entire low paid staff.  The
amount required is not more than 72 lakhs; and at a time when they arce
carning a surplus of 30 crores they might well provide for their low paid

employees the paltry sum of 72 lakhs which will be required if every one
was to be covered.

But this will not happen unless they made the scheme also compulsory.
Today evervbody above Rs. 80 is compulsorily within the benefits of the
fund; those below Rs. 30 to whom the extension has becn given are not
being compulsorily brought in.  For thewn it is left purely voluntary, and
these poor people, teing poor as they are, already being unable to make
both ends meet, will not readily agree to the Provident Fund benefits
unless they were compelled.  If. however, Government felt sympathy
with them for their low wages and did not feel like compelling them, they
must either increase their wages or make their own contribution without
compulgion on the workers to contribute. S8ome provision should be made
for these poor people; otherwise, at the end of their career they will go
empty-handed in the streets without anything to fall back upon. Either
they must make it compulsory or pay their own contribution without waiting
for them and let it be made compulsory. This is particularly necessary
now because on account of the war the cost of living has gone up so hign
and the dearness allowance given is so low that unless some compulsion
were imposed there is no chance of the majority of five lakhs of people
taking advantage of this provision. ‘
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On reading the Bombay Labour Gasette for December, 1941, I find that
the cost of living of these poor employees has gone up by 29 per cent. over
the 1984 'basic figures. And what is it that they have got by way of dear-
ness allowance? It is not more than 10 to 12 per cent. What must be
the strain on their scanty resources with the prices going up by 29 per cent.
and the dearness allowance being not less than 15 per cent. And the
provision for Provident Fund being voluntary you can excuse thesc poor
people for being unable to contribute to the Provident Fund. In’ this
case I will quote the evidence of an humble employee of the railway at
Jhansi. His name was Noor Khan, Agwallah and he gave evidence before
the Rau Committee in 1940 at Bombay. The evidonce given there by
these jioor peoplewas a moving tragedy. My Honourable friend, the
Railway Member, is even now inclined to think that he is paying something
.generous to the railway workers and, therefore, he thinks ev;%hing is
good for them. The evidence of this man is given on pages 59-80 of the
Bau Committee Report and I am sure the House will appreciate it. This
man says he was getting a salary of Rs. 80 as Agwallah; he has got four
children and one more dependent; he has got-a debt of 450 rupees ‘with
the Sahukar and he would have incurred a debt from the Railway Co-
operative Society if it was possible; he is paying Rs. 4 to 5§ by way of
deduction far his debt, etc. When asked, how he carried on and what he
would do, he said, he did not himself know; all that he could say was that
his salary was Rs. 30, and outgoings more. MHe was unable to cope with
the rise in the cost of living.  And this was not the worst case. There
were people who borrowed money from their fathers-in-law, who sold their
wives’ ornaments, who wore a sinaller dhoti than they used to wear, who
denied milk to their children, who took their children off from school.
These are the classes from whom, in this year of war Rs. 80 crores is your
surplus. I armn asking the Railway Board to do something in the matter
of increasing their total remuneration.

About blocks in promotion the less said the better; this evidence the
Railway Board should read.  People on Rs. 100 per month were obliged to
borrow in order to keep themselves alive.  That is the evidencz; and,
therefore, I say that these blocks in promnotion to which reference was made
by Mr. Joshi whom I heartily support, should also be lifted, either by
increasing their salary or by increasing the percentage of jobs in the higher
grade or in some other way. ‘Fancy a man for 19 years, for 15 years and
for 12 years being blocked up at the highest of his grade which may be
50, 60 or 70 rupees. The Coaching Clerks at Bombay Central are blocked
up at Rs, 70. The Ticket Examiners in G. I. P. Railway are blocked up
at Rs. 50. The Guards for want of amalgamation of grades on the North
Western Railway are blocked up below Rs. 70, and all these people are
starving in order that the Railway Board can earn a surplus of 80 crores.
This appeal. thercfore, is made in the name of human touch—not the
Gidney touch.

Lieut.-Oolonel Sir Henry Gidney: What is that touch, and how does it
differ from the Jamnadas Mehta touch?

Mr, Jamnadas M. Mehta: Perhaps, the human touch and the Gidney
touch is identical; perhaps it is not. But, 8ir, I submit tha§ in view of
all the facts I have stated the dearness allowance is wholly inadeguate—
29 per cent. rise against 15 per cent. dearness allowance—and then they
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are surprised when sometimes there are strikes, and they want there should
be unharapered production. You must also see that the poor ‘men 'at
least get a square deal even in these days when they have got to live with
such low incomes. Above all, these blocks in promotion and these Pro-
vident Fund grievances and the dearness allowance should be remedied
if the Railway Boerd and the Government are to appeal to the workers in
the name of the war needs, and the safety of the community and the State.
The workers will go on producing, adding supplies, adding transport,
‘but they demand & square deal and full two meals, that their children shall
not be left to die in the streets and, above all, for 19 years they shall not
be blocked at the same amount.

The Honourable 8ir Andrew Olow: Sir, the debate has centred round
two questions; mainly round that of Provident Fund and, to a less extent,
round that of blocks in promotion or, as I have seen them described in
memorials, blockades’. Now, this phenomenon of ‘blockade’ is a rather
curious one. In the old days most Government servants were on fixed
grades of pay and they had to wait for promotion until their superiors
died or disappeared. And then, in later years, there has been a tendency
to move to incremental scales. The feeling has been—and I do pot con-
test it—that incremental scales make on the whole for greater satisfaction
and contentment. But it has produced a curious reaction because it is
quite clear that in the minds of a good many employees there is a griev-
ance if increments are not continuous. There is a ‘blockade’ if one is
not going on getting increments and. if one’s pay does not
always rise. Now, it is & very rare phenomenon, I think, outside
Government service, for pay to rise continuously, and, obviously, as all
services are on a pyramidical basis, so that the higher the fewer in the
matter of posts, it is not possible to provide continuous promotions for
every one. Nor, I am afraid, can I conceive that it ig necessarily a
grievance, because a man has remained on the same rate of pay for a
number of years while he has been doing exactly the same kind of work.
At the same time we have examined one or two cases where the grading
appeared to us to be unreasonable and also retaining men for too long
on a particular scale of pay. Mr. Navalrai pleaded eloquently for one
or two years in this House for a number of workers on the North Western
Railway, and during the last year or so we have added about five hundred
posts . . . ..

Mr. Lalchand Navalrai: 503.

The Honourable Sir Andrew Olow: Thank vou. We have added about
508 posts to the upper grode, mainly because we félt that the demar-
cation between the two grades did not correspond with sufficient close-
ness to the duties that were performed by the two grades collectively.

]Ir. Lalchand Navalrai: There are some 11,037 in all and vou have
only . . . : ‘

The Homourable Sir Andrew Olow: I have no doubt that the Honour-

able Member has got the figures on his finger tips, but we have up-graded
a. good many men.



AL THE RAILWAY BUDGET—LIST -OF DEMANDS 546

Mr. Lalchand Navalrai: But notbing for Guards.
e Lol B B L

The Honourable Str Andrew Olow: Giuards have better prospects of
promotion in ‘gther directions. '

‘Sir Henry Gidney wett on from thut to the difficult question of the
cuployment of retired officers, and he raised the particular udse on the
Bombay, Bargda and Central India Railway. Fortunately, owing to his
liuving -previously raised this with' the Railwsy Board, 1 have the parti-
culars in front of me and 1 find that in the present case the officer who
beld the post from which promotion is normally made wus only 86 years
of age and had only been in the post since another gentleman retired
ut the end of December, 1989, about two years ugo. I do not think,
therefore, thut that can be cited a8 a cuse of any serious hardship. There
are undoubtedly cases of hardship in which retired officers are taken back,
or even when un officer is given an extension. But 1 am afraid we have
to look, as 1 said in an earlier speech, rather more to the comnmunity
‘than to the individual and we have to try to remember that these things,
which are a result of the war, are comparatively minor hardships com-
pared to those that many others are suffering . . . .

Lieut.-Oolonel Sir Heﬁry @idney: This man was pub in u post he never
held before . .

The Honourable Sir Andrew Olow: That is true. In this case there

wuas no candidate for the post except a young man with extremely short
experience.

Now, Sir, 1 come to the bigger question of the Provident Fund. Mr.
Jamnadas Mehta put the thing in a rather wrong perspective when after
referring to & large surplus this year—u surplus of which we on the Rail-
way side’ are only being allowed to retain ‘& small proportion—referred
to ‘‘a paltry sum of 72 lakhs’. Well, to me 72 lakhs is not a paltry
sum, but 1 will say this that if I could extend the Provident Fund to
everybody on the Railway by spending a pultry sum of 72 lakhs I would
try to do it. But, unfortunately, it is not a paltry sum of 72 lakhs.
It is a sum of 72 lakhs a year which is a very different thing. It means
72 lakhs will be paid, not only during my tenure but by my suceessors
for many years to come, and who knows what the position may be then?
Actually, we did set aside a sum of 12 lakhs and I admit that the full
amount is not being spent.

Mr. Joshi said our estimates went wrong. Well, to a certain extent
they did, because they involved a factor that we could not calculate and
that was the proportion of men to whom the offer was made who
would accept it. I think that so long as we are not in a position to
bring everybody in, the optional svstem is a reasonable one, because it
gives the Provident Fund to those who desire it most and who are best
able to meet the charges involved. I believe it is quite right that the
men who have hitherto joined—and of course the men can still change
their minds—involve un annual payment at present of hetween six and
seven lakhs, although that sum will rise later. But T can undertake
that we are not anxious to secure a saving here and the Railway Board

F
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will discuss with the All-India Fedoration the posslbxht.y ot furt.het exten-
wion, probably by reducing the age limit of service which. at pg:bn
applicable. 1 would, however, point out that even ag regards
poorly paid employees who, as Mr. Jamnadas Mehta said, went open-
handed, they do not go empty-handed or open-handed, because even the
employees in the lowest grades are entitled to a gratuity which I think
i8 legal provident fund also. They get 8 grawuity of half a month's pay
up to & meximum of thirty times that—that is, 16 months pay when
they leave; and that is not vhe uaverage pay througbout their service,
but the pay they were drawing at the end of their service. .

Mr. Joshi reminded me that others also get it, which is a tribute
to the generosity of the railways . . . ..

Mr. N. M. Joshi: Do not be generous Lo one cluss of people iny.

The Honourable Sir Andrew Clow: But that is not by any means a
negligible bonus with which men leave, although, personally, I should
like to see an increase. I hope, therefore, that these discussiong with
the Federation will result in the extension of the offer to a larger number
of men and to a greater measure of contentment all round.

Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That the demand under the head ‘Railway Board' be reduced by Rs. 100.”

The mmotion was negatived.

Mr. President (The Honourable Sir Abdur Ruhim): I do not think the
unattached Members have any other inotion . '

Mr. Jamnadas M. Mehta: Will you allow another labour motion, Sir?
1 have got some . . . .

Mr. President (The Hounourable Sir Abdur Rubim): 1 catnot upset
the arrangement arrived ut between the Parties.

The Assembly then adjourned till Eleven of the (lock on Thursday,
the 26th February, 1942.
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